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INTRODUCTION

I, the Chairman, Committee on the Welfare of Scheduled Castes and
Scheduled Tribes, having been authorised by the Committee to submit the
Report on their behalf, present this Twenty First Report on the Ministry
of Finance (Department of Economic Affairs—Insurance Division)—Reser-
vations for, and employment of Scheduled Castes and Scheduled Tribes in

the Life Insurance Corporation of India.

2. The Committee took the evidence of the representatives of the
Ministry of Finance (Department of Economic Affairs—Insurance Division)
and Life Insurance Corporation of India on the 24th and 25th November,
1986. The Committee wish to express their thanks to the officers of the
Ministry of Finance (Department of Economic Affairs—Insurance Divisfon)
and the Life Insurance Corporation of India for placing before the Commi-
ttee material and information the Committee wanted in connection with the

examination of the subject.

3. The Report was considered and adopted by the Committee on 9th
April, 1987. '

4. A summary of conclusionslrecommendqtiom contained in the
Report is appended (Appendix).

NEwW DELHI; K. D. SULTANPURIL
April 15, 1987 Chairman,
Cfama 25, 1909 (S). Committee on the Welfare of

Scheduled Castes and Scheduled Tribes

W



CHAPTER I

INTRODUCTORY
A. Organisational set up
: _ e .

The Life lnsurance Corporation of India is a statutory corporation
established under the LIC Act, 1956. Section 18 of the LIC Act, 1956 lays
down the organisational set up of the LIC. It provides for a Central Office
with Zcnal Offices at Bombay, Calcutta, Delhi, Kanpur and Madras and
such other places as LIC thinks fit subject to the previous approval of the
Central Government.

1.2.. Section 19(1), (2) and (3) of the LIC Act provide for an Executive
Committee, Investment Committee and constitution of such other Commi-
ttees as the LIC may think fit for the purpose . of discharging such of its
functions as may be delegated 'to them. Section 21 of the LIC Act, 1956
provides that in thie discharge of its functions, the Corporation shall be
guided by such directions in matters of policy involving public interest as
the Central Government may give to it in writing.

1.3. As regards the org-anisational set up of the -Ministry‘bf Finance
and its functions vis-a-vis the Life Insurance Corporation of India in so
far as reservation orders made in favour of Scheduled Castes and Schedu-
led Tribes are concerned, the Committee have been ipformed in a note
furnished by the Ministry of Finance (Deptt. of Economic Aflairs—Insu-
rance Division) that- the Ministry consists of the following three Depart-
ments viz :— .
(1)’ Deptt. of Expenditure
:(2) Peptt. of Revenue

“(3) Deptt. of Economic Affairs
1.4. The Department of Economic Affairs in the Ministry of Finance
have been following strictly of the Government of India instructions relat.
ing to the implementation of reservation orders for Scheduled Castes-and
Schedvled Tribes issued by the Ministry of Home Affairs/Ministry of Per-
sonnel, Training and Administiative Reforms/Eurei u of Pudlic Fpterprises
etc. from time to time.
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1.5. The Committee have been informed that the Insurance Djvision
is one of the thirteen Divisions of the Department of Economic Affairs.
This Division is administratively responsible for the control and supervi-
sion of the activities of insurance industry—both. Life and general, which
is totally nationalised. ‘The functions of the Division include policy for-
mulation and administration ‘of the Insurance Act, 1938; constant review
and monitoring of the performance of LIC; framing of rules and regulations
in respect of service conditions of the employees of LIC; coordination of
vigilance activities in the insurance industry; and appointment of Chief
Executives and Directors on the Board or LIC.

1.6. Imthe Insurance Division, there is a separate Section viz. Insu-
rance V. which is responsible inter-alia for watching the implementation of
Government of India orders regarding reservations for and employment of
Scheduled Castes and Scheduled Tribes in the LIC. The work of this
Section, which is under the control of an Under Secretary, is supervised by
a Deputy Secretary. The overall supervision of the Section vestsin a
Joint Secretary and an Additional Secretary. .

B. Board of Directors
1,7. The Life Insurance Co'rporation Act of 1956 provides for not

exceeding 16 Members of the Board of Directors. The Chairman and the
Managing Directors also are Members of the Board. At present, there are

8 Members on the Board of Directors and their names are as under :— .
Functional Members
1. ShriR. Narayﬁnan. Chairman, LIC
2. ShriC. R-Th.akore, Manahing Di.rectox.‘, LIC
3. Vacant w.e.f. 1-12-1986 (Mg. Director. LIC)

Ex-Officio Members

4. Shri A. K Pandya, Addl. Secy. (Insurance)
5. Shri Ashak Goenka. Chgirman, General Insurance Corpn.

6. Shri M. J. Pherwani, Chairman, Unit Trust of India.

7. Shri S. S. Nadkarni, Chairman, Industrial Development Bank of
India. .



»Non-Oﬁcla'I Members

8. Shri Alak Ghosh, Professor of Economics, Calcutta University,
Calcutta.. )

9. Shri G. Ramanujam, President, INTUC.

1

10 Vacant -
ll .Vacant ' v
12. Vacant .
13. Vécant
14. Vacant
A5, V;cant
16. Vacant

1.8 It has been stated that out of 7.posts of non-official Members on-
the Board, 2 posts are reserved for the employees of the Corporation but
the Government is not considering to fill up these.posts at present. Action
is in hand to fill the remaining 5 vacancies of non-officis] Members and 1
vacancy of the Managing Director.

1.9. The Committee have been informed that in the présent Board of
. Directors of the Corporation there is no member belonging to Scheduled
Caste/Scheduled Tribe' communit. However, the matter relating to suit-
able representation from-Scheduled Caste -and Scheduled Tribe commu-
nities as non-official Members in the Board of Directors is under active
consideration of the Government.

1.10. It has been further stated that in considering nominations for
appointments to the vacancies on the Board of Directors of LIC, due con-
sideration is given inter-alt1 to the representatior of SC/ST. candidates
subject to the availability of suitable nominees. The Committee have been
informed that there huve been SC/ST nominations on the Board of Direc--
tors of the Corporation between 1974 and 1980. Eiaborating it further,
the Ministry of Finaace (Deptt. of Economic. Affairs) have stated that in
the context of reorganisation of LIC, there were only official Directors on
the Board during 1981-83. The Deparimeat of Economic Affairs, Ministry
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of Finance had considered certain SC/ST names in 1984 but these were not
approved by the Government fina!ly. The Government were considering
some names for inclusion in the Board of Directors of the Corporauou

1.11. When the Committee desired to know the reaction of Govern-
ment to the suggestion that one SC/ST member should be appointed in the
Board of Directors of LIC, the Secretary, Ministry of Finance replied dur-
ing evidence as under :—

“We personally and as a Department do believe that there
should be a - Scheduled Caste and Scheduled Tribe Member.
We agree to your suggestion. It is a very good sugges-
tion.”

1.12. The Committee note that the Life Insurance Corpos Qtlon Act of
1956 provides for not exceeding 16 Members on the Board of Directorg of
the Corporation. At present there arc 8 Members on the Board of Directors
but none of them belongs to SC/ST. The Committee have been informed
that in 1984 the Department of Economic Affairs of the Ministry of Finance
- had considered names of certain SC/ST persons fot appointment on the Board
‘of Directors but these names were not approved by the Government finally.
The Committee were 8lso informed - that the Government were considering
" some names Tor inclusion in the Board of Directors of the Corporation.
During evidence, the Secretary, Ministry of Finance also agreed to the sug-
gestion of the Committee that one SC/ST mewber should be appointed in the
Board of Directors of the Life Insurance Corporation.

"The Committee recpmmend that as a matter of policy at least one person
belonging to SC/ST must be appointed on the Board of Directors of Life
Insurance Corporation of India with a view to safeguard the interests of SC/
ST employees. The Committee are “surprised to note that in 1984 names of
certain SC/ST persons were considered by the Ministry of ¥inance for
appointment on the Board of .Directors but finally no one was appointed by
the Government, The Committee firmly believe that with sinccre and con-
certed efforts it should not be difficult to find a suitable nominee from amon-

gst Scheduled Castes/Scheduled Tribes for appointment on the Board of
Directors.

The Committee, would, therefore, like the Gnven;ment to. ensure that at
least one Director from amongst the Schednled Castes/Scheduled Tribes is
appointed on the Board of Directors of LIC at the esrliest opportunity.

-~



CHAPTER 1
° RESERVATIONS

A, Reservation Ordersand Issue of Directives

2.1. The Department of Economic Affairs in the Ministry of Finance
have been following striotly the Government of India instructions relating
to the implementation of reservation orders for SCs/STs issued by the Mini-
stry of Home Affairs/Ministry of Personnel, Training & Administrative
Reforms/Bureau of Public Enterprises etc. from time to time.

2.2. The Committee have been informed in a note that the instruc-
tions regarding reservitions in the matter of recruitment of SC/ST candi-
dates at 124°% and 5% respectively were. issued to all offices of LIC by their
Central Office in the year 1965 following advice received to this effect from
the Ministry of Finance. The communication from the Ministry was'not
in the pature of a Directive but was a suggesied course of action and was
not very strictly complied by the LIC, in 1971 afier receiving Cabinet
approval, the Home Minigtry issued instructions to the Bureau of Public
Enterprises which in turn sent out a circular exhorting all public seclor
. undertakings to adopt the Government” policy regarding reservations and
malintenance of the roster system in recruitment and -promotion. The
Directive received from Government was, however, not d;ar on the appli-
cation of the roster to the Divisions of LIC comprising more than one
State. For this reason, clarification was sought on this and similar matters
from BPE. The instructions for maintenance of rosters finally came to be
issned by the LIC after obtaining the approval of their Services and Budget
Committees in the year 1972. .

2.3. When tht Committee desired to know as to when the LIC recei-
ved instructions regarding the implementation of reservation orders and
the maintenance of rosters etc and when these instructions were issued by
them to the various Zonsal and Divisional offices of the Corporation, the.

.Chairman, Life Insurance Corporation of ladia replied during evidence as
under :— :

“On 7-12-1964 we had received a letter from the Ministry tell-
ing us about the reservations that we should have. But it was

S

S. .
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- indicated that we should give preference. to Schedulcd Castes
and Tribes candidates for the reservations— 1249, and 5, res-
pectively. These instructions had been issued by us in January,
1965. This was, 1 must say, not strictly complied with becausé,
no special efforts were made, but only preference was to be
given. In'1971, we received the draft directive from the Govern-
ment.  We have sought elarification you muy call it a directive
beciuse the terminology used here is *' Draft Directive”. When
we received the clarification, we issued -our imstructions on
2-9-72 We started implementing it from 1972, because roster
points started from 1972 only.” '

3.4. ln this context, another witness informed the Committee that the
Question, ohssumg directives 1o the public Undertakings was decided in
1968 It'was decided that the exact "wording of the directive should be
framed by the Burcau of Public Enterprises in consultation with the Mini-
stries concerned. The witness stated that the Ministry of Finance received
the Presidentizl Directives from the Burcau of Bnaterprises in FebYuary,
1971. The Ministry then sent these directives to the LIC of India on
9-3-1971 and the Life Insurance Corporation received these directives on
17th March, 1971.

|

2.5. When asked what action was" taken by LIC after they received
these instructions, the Chairman, LIC of India informed the Committee
.during evidencg that though,the Corporation received these instruc-
tions in March, 1971 but some clarifications were made because of over-
lapping of boundaries of some States and then the detailed instructions
‘were issued to the various offices of the corporation on 2-9-72 laying down
the roster forms and the procedure to be followed.”

2.6. During evidence the Committee pointed- out that the Miaistry of
Finance received a letter regarding the implementation of réservation orders
‘from the Ministry of Home ~ Affairs in -1964 but the Ministry issued these
instructions to LIC in 1972 j.c. after a lapse of about 8 years. The Com-
mittee also poin.t_ed out that during this period ‘a large number of SC/ST
employecs in LIC were deprived of the reservalion benefits available to
them.  In this regard the Secretary, Ministry of Finance has stated as
under :

‘““The 1964 instructions were not ‘clear. In 1968, the Cabinet -
took a clear decision. Instructions jn the nature of a directive
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were issued only in 1971 by Government. I think there is a
lapse there. I am notdefending it. ‘But in 1971, after receiving '
the directive, LIC took some time. The - reference to 1964 is
valid. Instructions were sent to. BPE by Home Ministry in 1971.
On the final Cabinet decision it is the Home Ministry which .
'issuyed the instructions. After getting clarifications from
Government, LIC issued detailed guidelines in 1972.  About the

* o lapseoccurring between (964 and 1972, I am not trying to offer
an excuse.”

“2.7. The Committee have been informed during evidence that the LIC
received the Presidentisl Directive regarding implementation of reservation
orders in March, 1971 but implemented the same w.e.f.2-9-72. The
Committee pointed out that during this period a large number of SC/ST
employees had been deprived of seeking employment and getting promo-
tion in the LIC. The Committee desired to know as to how the LIC of
India will clear the backlog -of SC/ST vacancies for the aforcsald,

penod .

2.8. In this connection, the Secretary, Ministry of Figance gave an
assurance that they will calculate the number of SC)ST vacancies lost dur-
ing the period from March, 1971 to 'September,. 1972 and will give that

number of vacancies to SC/ST as one time measure.

2.9.. The Committee further wanted to know who was rcsbonsible for
not calculating the backlog from March, 197! to September, 1972 and in
not clearing the same. The Secretary, Ministry of ‘Finance stated as under :

“We will ask the LIC to go into that and fix responsibility and
take action. Though this happened long back, it is our duty
to see that those who are responsible are asked to explain and
the action is taken.”

2.10. The Committee desired to know whether the SC/ST vacgncies
lost during the period from March, 1971 to September, 1972 had since been
calculated and if so, what was the number: of such posts and how these
posts were proposed to be filled up. In a subsequent note furnished by the
Miaistry of Finance (D=ptt. of Economic Affairs —Insurance Division) the
Committee have been informed in a written note that:during the recently
held joint discussions between the officials of the LIC and the Ministry of
Finance, the methods proposed to be adopted for calculating the shortfall
of SC/ST were examined. It was decided in the joint discussion that in
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Life Insurance Corporation the shortfall for the years 1971-72, and 1972-73
should be arrived at by applying the percentage reservation of 15% and
74% respectively for' SCs/STs to the total recruitment. From the figures
so obtained, the actual number of SC/ST recruited during the said period
should be deducted and the residue would constitute the shortfall for-
which special recruitment would be resorted to. This would be a one time
exercise. . ' .
v

2.11. The Committee have further been informed thut LIC has
calculated the shortfall for the period 1971-72 and 1972-73 which is as
under :—

Class of Post Total Shortfall
.
SC ST
I 7 - 4
11 111 57
. 524 366
v - 57

2.12. It has also been stated in the note that LIC has apportioned the
aforesaid shortfall to its five zones and. has instructed each Zonal Office to
undertake special recruitment exercises to fiill up the shortfall of SC/ST in
each category of posts in.their respective Zones.

2.13. The»C'ommi'ttee have been informed in a notc that the present

percentages of the reservations made in favour of the SC/ST in respect of

- posts filled by direct recruitment on all India basis and posts filled by
promotions are as follows :—

(i) Posts Jilled by direct recruitment :

Percentagce of reservation

SC- ST
By open competition 15% 73% As per
) ‘ 40  point

Roster,



Direct Recruitment to Group
B, C & D (Class II, Class 111
& 1V) posts normally attract-
ing candidates from a loca-
lity or a region.

(ii) Posts filled by promotion :

(a) Through limited depart-

(b)

meatal competitive
examination, in Groups
C and D (Class IIl,
1V) in Grades or
Services in which the
element of - direct rec-
ruitment, if any, does
not exceed 66 §%.

\

By selection from
Group B (Class II) to
the lowest rung or
category in Group A
(Class I) and in Groups
B, Cand D (Class II,
111, IV) posts, in grades
or services in which
the element of direct
recruitment, if any,
does not exceed 66

$%- >

As per the 100 point ros-
ter (in proportion to the

- population of ' SC/ST in

the respective States/
Territories).

SC ST
15% 4%
15% %%

2.14. As regards the categories of posts which have been exempted

applicable in the Corporation.

from the purview of the reservation orders in the LIC of India, the Commi-
ttee have been informed in a written reply that in case of promotion with-

in Class I posts i- e. above the Cadre of A.A.O. reservation orders arc not
The scales of pay of Class ] posts which

have been exempted from the purview of reservation orders are as
pnder :



()

(ii)

@)

(i)

(ii)

0]

100

Zondl Munagers/Chiefs
of Department at Cen-
tral Office’

Chief Engineer/ Chief
Architect

Deputy Zonal Manager/
Senior Divisional Mana-
gers and  Secretaries/
Actuaries/Accountants
at Central Office

Deputy Chief Engineers/
Deputy Chief Architects

Divisional Managers
and Secretaries/Actua-
ries/Accountants at the
Zonal  Offices/Deputy
Secretaries (A & 1)/
Deputy Secretaries/
Deputy Accountants at
the Central office.

Superintending  Bogi-
neers/Senior Surveyors

- of Works/Senior Archi-

tects.

Assistant
Marnagers/Senior Branch

Managers and Assistant ~

Secretaries/Assistant

" Actuaries/Assistant

Accountants at the Cen-
tral Office and Zonal
Office.

Divisional

. — e e —

— e e —

(8) Ordinaoty Scale
Rs, 3725-125-4350

(b) Selection Scale
Rs. 4100-125-4600

Rs. 3245-110-3685
115-3500

Rs. 2715-105-3450

Rs. 2250-100-3250



i1

Surveyors of Works/
Deputy Senior Archi-

lii) Executive  Engincers/ A
I
|
tects. |

5. (i) Branch Managers/Ad- [ .
migjstrative Officers. | Rs..J625:100-2925
(ii) Assistant Executive |
Engipsers/Assistant sur- |
veyors of Works/Archi- J|

tects.

2.15. The Committee have further been informed that there are no
posts in the LIC of India to which reservation orders have not been made
applicable on account of amy agreecment or understanding with the
Employees Unions or any other rcasons,

2.16. ‘The committee note that the L1C received the Presidential Dire-
ctives regarding implementation of reservation orders in March, 1971 but
these orders were made applicable w.e.f. 2 Septembrr, 1972, The Committee
wanted to koow who was responsible for not calculating the backlog from
March, 1971 to September, 1972, and in not clearing the same. To this,
the Secretary, Ministry of Finance stated during cvidence, *“We will ask the
LIC to go into that and fix responsibility and take action.” The Committee
feel that the delay of nearly 1} years ia implementing the reservation orders
by the Life Insurance Corporation of India after the receipt of the President-
ial Directives has deprived many SC/ST employces of their due opportunity
of getting service/promotion in th: Corporation. The Committee recommend
that as per the assurance given by the Sccretary, Ministry of Finance during
evidence, responsibility should be fixed on the defaulting officers and action
taken against those who were responsible for delaying the implemention of
rescrvation orders both for recruitment and prometion in LIC.

2.17 The Committee note that the Secretary, Ministry of Finance
gave aa assursnce during cvidence that they will calculate the mamber of SC/
ST vacaacies which were lost during the period from March, 1971 to Septe-
mber, 1972 during which period presidential Directives regarding reservation
orders were not implemented and will give that number of vacaacies to Sche-
duled Castes/Scheduled Tribes as one time measure. The Committee have
been informed in a subsequent note furnished by the Ministry of Finance
(Deptt.. of Economic Affairs—Insurance Division) that the nomber of the
afore sald SC/STvacancies te be filled have alrerdy been calculated on the
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basis of 15°, reservation for Scheduled Castes and 7} 9%, for Scheduled Tribes
to the total recruitment made during that period. 1t has also been stated that
the net shortfalll of SC/ST vacancies for the period 1974-72 and 1972-73
after deducting the pumber of SC/ST persons recruited during this period
is as under:

(3

Class of Post Total Shortfall
sC ST

1 7 4

11 111 57

111 524 366

1v - 57

The Committee have farther been informed that the LIC has now ap||)-
ortioned this shortfall to all its Zonal Offices and each Zonal Office has been
jnstructed to hold special recruitment to fill ®p the shortfall of SCs/STs in
each category of posts in their respective Zones.

The Committee recommend that the Corporation should take immediate
measures to ensure that its Zonal Offices fill up thesé vacancies immediately
by making special recruitment. The-outcome of the measures taken to fill
up these vacancies including special recruitment by each Zonal Office of the
Corporation may be intimated to the Committee. -

B. Liaison officer and Cell .

2.18. In a note submitted by the Ministry of Finance Deptt. of Econo-
mic Affairs—Insurance Division) the Committee have been informed that
a reservation cell has been set up in the life Insurance Corporation of India
to look after the interests of SC/ST employees. Similarly, these Cells have

also been set up in all the five Zonal Offices of the life Insurance Corpor-
ation.

2.19. The reservation Cell working in the LICis_performing all the

functions related to the matters concerning Scheduled Castes and Scheduled '
Tribes. The main functions of this Cell are as under :—

(i) To ensure due compliance of orders of reservation issued from
time to time in favour of SCs and STs ;
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(i) To ensure prompt disposal of the grievances of SC/ST emp-
loyees ;

(iii) To scrutinise and consolidate statewise data in respect of all
offices under their control in the prescribed proforma circulated
by the Government from time to time :

(iv) To assist the Liaison Officer to discharge his duties effectively.

2,20 Regarding the number of persons working in the reservation
Cell in the Central Office of the Corporation, the Committee have been in-
formed that at present the Cell consists of 4 persons. There is one Assis-
tant Administrative Officer, one Higher Grade Assistant (HGA), one
Record Clerk and one Typistin the Cell. The Assistant Administrative
Officer (AA/O) working in this Cell belongs to Scheduled Caste.

2.21 Each of the cells functioning in the Western Zonal office and the
Southern Zonal office of the Corporation is manned by one officer of the
rank of AAO and onec Higher Grade Asstt. The AAO working in the Wes-
tern Zonal office belongs to the Scheduled Caste Community.

2.22 The Eastern Zonal office of the Corporation consists of one
AAO, two H.G.As and one Assistant. Out of them one H.G.A. belongs
to Scheduled Caste. :

2.23. In so far as the composition of the Cells in the Northern
Zona! office and Central Zonal office of the Corporation is concerned, the
Committee have been informed that each of these cells are manned by
one A.-A.O., one H.G.A. and one Record Clerk. The A.A.O. working in
the Central Zonal office ot the Corporation belongs to Scheduled Caste.

2.24 In reply to a questicn, the Committee have been informed that
Liaison officers have been appointed both in tbc Central office as well as in
the Zonal office of the Corporation.

2.25 The Liason officer appointed to look after the reservation work
in the LIC is responsible for :

(i) Ensuring due compliance by the appointing authorities of the
orders and instructions pertaining to the reservation of vacancies
in favour of Scheduled Castes and Scheduled Tribes and other
benefits admissible to them;
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/(i) Submission of the Statement showing the total nsmber of emps
loyees and the number of Scheduled Castes und Scheduled
Tribes amongst them and the statement showing the number of
reserved vacancies filled by members .Scheduled Castes/-
.Scheduled Tribes in L.1.C. of India by each appointing authority
in the Corporation;

-(iii) Scrutinising and consolidating the above annual statements;

(iv) Issuing a certificate to the effect that the proposal for dereserv-
ation has been made with his full knowledge and cencucrence;

(v) - Ensuring the extension of necessary assistance to the Commis-
sioner for Schcduled Castes and Scheduled Tribes in the
investigation of complaints received by the Commissioner in
regard to service matters and in the collection of information
for his annual report.

(vi) .Conducting annual inspection of the rosters maintained in all
the Offices under the control of the office to which the Liaison
Officer belongs with a view to ensure proper implementation of
the reservation orders.

(vii) Supplying other information, answering questions and queries
and ¢learing doubts in regard to the matter by reservation
orders;.

(viii) ‘Attending to the grievances of SC/ST employces.

2.26 When asked how many times the Liaison Officers in the LIC met
during the last 3 years to discuss the matters of common interest, the
Committee have been informed that no formal meeting of the Liaison
Officers has been convened at the Central Office of the Corporation.
However, when the Zonal Liaison Officer visits Central Office and the
Divisional Offices. all problems relating to SC/ST are discussed by him with
his counterparts in these offices.

2.27 Regarding the periodical meetings of the Liaison officers, the
'Chairman, LIC informed the Committee during evidence as under:—

“In the past no formal meetings of the Liaison Officers have
taken place but in the future we will ensure that formal meetings
of the liaison officers take place.”
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2.28 In this context, the Secretary, Ministry of Finance has stated
as under :—

“I think that this is 2 point on which we have periodical meet-
ings. This is the statutory responsibility that once in a quarter,
The General Management should have a meeting to review and
work.”

2,29 The Committee have been informed in a written note as under :
“In the Insurance Division, there a separate section viz. Insur-
ance.” V. which is responsible inrer-alia for watching the imple-
mentation of Government of India orders regarding reservations
for and employment .of Scheduled Castes and Scheduled Tribes
in the LIC.”

2.30 During evidence, the Committee enquired ab/out the Staff stren-
'gth of the Section looking after the implementation of reservation orders
in the Ministry of Finance (Deptt. of Economic Affairs—Insurance Divi-
sion). They also enquired whether some other duties had also been
awsigned to this sectios. In this context, the Secretary.Ministry of Finance
explained the position as under :—

‘“ This section has got one Section officer, oue dealing Assistant,
one UDC, one LDC and one peon. The Section does handle
other duties also, for example, official language and personnel
matter of GIC. Because of the shortage of staff, it does handle
other functions.. If there are instructions that there should be

separate staff only for watching reservation. the same will be
examined.”

23! Inreply toa question whether one SC or ST officer had been
included in the reservation Section, the representatives of the ministry of
Finance informed the Committee that until recently one Under Secretary
was in-charge of this Section who belonged to the reserved community.
But now a Deputy Secretaty who also belongs to the reserved community
has been entrusted to look aft=r the reservation work.

2.32 When asked whether a separate cell had been set up in the
Ministry of Finance (Deptt. of Economic Affairs—Insurance Division)
to look after the reservation work, the Secretary. Ministry of Finance
has stated that at present no such Cell existed in the Ministry. The Secre
tary has fyrther stated as under :—
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“We should have a separate section fully devoted to that. We
are under the impression that LIC should have the strength.
We will bave to recruit a separate section.” '

2.33  When the Committee wantnd to know why no separate cell had
been set up in the Ministry of Finance when there were clear instructions
of the Government in this regard, the Secretary, Ministry of Finance has
stated as under :—

“There is no separate section. We plead guilty. That is all I
can say.”

2.34 The witness gave an assurance to the Committee that if the
instructions provides for creating a separate cell to look after the imple-
mention of rescrvation orders then a Cell will be set up in the Ministry
of Finance also.

2.35 When the Committee desired to know from which date the
Government of India instructions regarding the creation of a separate
Cell would be implemented by the Ministry of Finance, the Secretary of
the ‘Ministry has stated as under:

“In the Banking Division, there is scparate cell. We have to
review the position in the regard to the Insurance Division.
1 have to verify the position. I.admit that I have not verified
the position.”

The Sectetary, Ministry of Finance futher added :

“We will have to consult the Cabinet because for every post
we will have to go to the Cabinet. We will go to the Cabinet
- get it cleared. 1 am now taking this decision because of your
instructions. We did not interpret it previously as “‘exclusive”
job. We will have to take orders. There is a shortage of staff
because we have been asked to cut 10% of the staff.”

2.36. The Secretary has given the following assurance .to the Com-
mittee during evidence :

“The proposal will. go tomorrow. I thank, you will kindly
leave me the discretion of how many people that we should
have. We may not require all the people. Thisis a matter of
internal management.”
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"2.37 In a subsequent note furnished to the Committee, the Ministry
of Finance (Deptt. of Economic. Affairs -Insurance Division) have informed
that the process of setting up a separate cell in the Insurance Division to
look after the implementation -of reservation orders relating to SCs/STs
in the Insurance industry has already been set in motion. Since this invo-
lves creation of additional posts, consultations are being initiated with the
concerned Departments. It has been stated thatit is mot possible to
indicate the exact date when the cell will start functioning. The rank of
the Liaison Officer to be Incharge of this Cell will be that of a Deputy
Secretary.

2.38 The Committee are surprised to note that during the last 3 years
the Liaison Officers of the Centra! Office, Bombay and those of the five
Zonal Offices of the LIC had not held even a single meeting to discuss the
matters of common jnterest on reservations like interpretation of reservalion
rules and the problems concerning implementation of the reservation orders.
Even no formal meeting of the Liaison Officers has ever been convened by
the Central Office of the Corporation to discuss the problems relating to
Scheduled Castes and Scheduled Tribes.

The Committee, therefore, recommend that the Liaison Officers of the
various offices of the LIC should hold meetings frequently and at least once
in six months to discuss the matters of common interest relating to the imple-
mentation of the policy of reservation.

2.39 The Committee note that in the Insurance Division of the Mini-
stry of Finance, Deptt. Of Economic Affairs, there is a separate section
which is responsible inter-alia for watching the implementation of Govern-
ment of India orders regarding reservations for, and employment of, Schedu-
led Castes and Scheduled Tribes in the LIC.

In reply to the question why no separate Cell had been set wp in the
Ministry of Finance when there were clear instructions of the Government
in this regard, the Secretary, Ministry of Finance conceded dvring official
evidence that ‘‘there is no separate section. We plead guilty.” He further
stated that in this regard he will bave to consult the Cabinet, as no post can
be created unless the proposal therefor is cleared by the Cabinet, He assu-
red the Committee to send the proposal for creation of the posts to set up a
scparate cell to the Cabinet on the following day. The Committee hope that
the Ministry of Finsnce must bave got clcared the proposal for creaticn of
posts for the cell from the Cabinet now, The Commiitee earnestly feel that



the interests of SC/ST employees of the Corporation can better be safeguar-
ded only when a separate cell is set up in the Ministry.

The: Committee, therefore, recommend thata separate -cell .under the
charge of a Deputy Secretary .preferably belonging to.SC/ST should be set
up in the Miaistry of Finance (Deptt. of Ecenemic ‘Affairs —Insuramce-Divi-
sien).as.early as passible to ensure due complisnce of ‘the orders of reserva-
thon:for S8CIST issued frem tinte to time amd to look into: the .grievances:of
SC/ST in:the Life: Insuranee Corporation :of 'India. The. aforessid cell may
be carved-out from assong the existing staff without putting it off on-the plea
of creating new posts.



CHAPTER 11T
RECRUITMENT AND PROMOTIONS

A. Recruitment Procedure

3.1. About the proeedure followed for recruitment: of personamei in
various categories oftposts iu the Life Insurance Corporation of India, the
Committee have been informed as under :—

*Recroitment.-to tire lowest rung of class T posts: (AAO)‘is made
on all Imdfa basis-and is undertaken at the Central Office, Bom-
bay. Recruitment to class 11 posts (Apprentice Development
Officers) is dome at the' Divisjonal level. Recrvitment to Class
HT amd IV posts is dowe at the Divisomal level. The prooedure
for recruitment to all these posts is-as follows :

4))

(2)

3)

O}

()

Determination of the number of vacancies imr-each cad.e;

laviting applications through Advertisement in the news-
papers and through Employment Exchanges. Where the
recruitment is of All ludia nature (such as recruitment of
Assistant Administrative Officers). advertisements are given
in papers having All India circulation. Where the aumber

of vacancies is very small, the recruitment is made by invit-

ing applications through Employment t xchanges only.

A written pre-rscruitment-test:is conduoted and the: candi-
dates who are successful in the written test are called for
an interview.

The Candidates. after qualifying in the interview are requi-
red to undergo medical examination. The setected candi-
dates who are found medically fit, are appointed to the,
respective: posts. )

I Class 1V, only for the-post of Peons, a tést'in the regio-
nal language is- held followod by the imterview and medi-
cal examination. For otber posts; in Class IV, only inter-
view antd - oredical examination' are: breld‘to select suitable

19
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candidates. If a round. of recruitment does not yield
sufficient number of SC/ST candidates to fill the reserved
vacancies, a special recruitment drive is conducted for SC/
ST candidates exclusively”.

3.2. Inreply to a question whether the appointing authorities indica--
ted the precise reasons for the rejection of the Scheduled Caste and
Scheduled Tribe candidates to the Employment Exchanges so as to
facilitate the latter in sponsoring the right type of candidates belonging
to these communities, the Committee have been informed th at this was
not being done in the LIC.

3.3. When a similar question was asked by the Commit'tee during
evidence, the Chairman, LIC of India stated as under :—

““My reply initially is ‘No’ and I will give you the reasons. The
eligibility. conditions for recruitment are communicated to the
Employment Exchanges. For these candidates we give 10 per
cent weightage also, that is to say, the eligibility conditions or
standards are lowered than that of the general candidates.
Interviews are also held separately. Now, we can communicate
to the candidates, as to how many of them did not qualify in
the written test, the number of candidates who could not qualify
in the interview and the total number of people who could not
qualify and so on. This might help in improving their sponsor-
ship of the candidates. But we have so far not done it but I
do understand that this is the desire of the Committee. We
shall do it.”

3.4. In thiscontext, tbe' Secretary, Ministry of Finance has stated as
under :— '

“The point you have made is correci. These instructions have
to be issued to all the undertakings, so that whenever they reject
SCI/ST candidates, they state the reasons, and inform the
Employment Exchanges, so that the latter take action accord-
ingly. Ithink Home Ministry also should be informed. We
should tell tht Labour Ministry as well, because normaily they

, are rejecting people in a routine manner. Many people come
for these jobs, but in the case of SC and ST candidates, we
should pinpoint their deficiencies, so that the may come back,
after correcting them,”
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1.5 The Committee have been informed ina note furnished by the
Ministry of Finance (Deptt. of Economic Affairs—Insurance Division) that
LIC have instructed their recruiting offices to undertake an analysis of the
reasons for the rejection of SC/ST candidates pinpointing the deficiencies
noted in them and to keep the sponsoring employment exchanges apprised
in this regard 30 as to enable them to sponsor the right type of candidates
for vacancies to be filled in later:

3.6. The Committee pointed out that in Life Insurance Corporation
of India the appointment/interview letiers issued to the candidates were
not sent by registered post. The Committce wanted to know as to how it
was ensured that all candidates receivéd these letters in time and no such
letter was lost in transit. In this connection, the Ministry of Finance
(Deptt. of Economic Affairs) have informed that for recruitment to Class 1
cadre, interview letters are posted under certificate of posting. Appoint-
ment letters are sent by registered post.

However, for recruitment to other categories, initially, the letters for
interview/appointment are sent by ordinary post. In case of non-response
from SC/ST candidates, to such letters, then, letters are sent by Registered
Post.

3.7. About sending the interview/appointment letters by registered
post, the Chairman, Life Insurance Corporation of India has informed the
Committee during evidence that the Corporation has now decided to send
these letters to the candidates, by registered post. In this context, the
Secretary, Ministry of Finance has stated as under :—

" “It is because some cost of postage is involved that we are not
doing it. Now for all candidates. we will do it.”’

3.8. The Committee pointed out that out of 150 candidates to whom
appointment letters were sent by LIC only 130° candidates joined the ser-
vices of the Corporation and the remaining candidates may not have recei-
ved the appointment letters. The Committee enquired whether the Cor-
poration tried to ascertain the reasons as to why the remaining 20 candi-
dates did not join the service. The Chairman, LIC has stated in this regard
that the reason for not joining the service may be because either the post
may not be suitable for them or they may have got some other job else-
where.
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3.9. The Committee suggested that all interview/appointment letters

should b: sent to the general candidatés as well as the SC/ST candidates
by registered post only.

3.10. It has been stated in a subsequent note furnished to the Commi-
ttee that all the recruiting offices: have been directed to send letters of
interview/appointment for all posts by registered mail to all the candidates
including Scheduled Castes and Scheduled Tribes.

3.11. When asked what was the minimum period of notice given to
the Scheduled Caste/Scheduled Tribc candidates: for appesring in an
interview as well as for joining the assignment after selection. the Commi-
ttee have been informed that normally, for recruitment to Class. 111 and 1V
cadres, a minimum period of 15 days notice is given from tbe dateof
receipt of call letter for interview/appointment. For recruitment to Class
1 (AAO). the period of notice varies from 15 to 30 days:or sometime even
more if requests are made by the selected candidates to extend the periad
for joining the service. If the request is made for postponement of inter-
view, such requests are granted provided it fits in with the subsequent
dates of interview and a candidate is interviewed accordingly-

3.12. Regarding holding of separate interview of SC/ST candidates,
the Committee have been informed that Scheduled Caste and Scheduled
Tribe candidates are interviewed on separate dates and in separate blocks,
i. e. other than the day on which general candidates are interviewed. .

3.13. However, in reply to another question the Ministry of Finance
(Deptt. of Economic Affairs—Insurance "Division) informed the Committee
subsequently as follow :~

“SC/ST candidates are interviewed separately cither at the
beginning or at the end of the programme for interview. If the

number of SC/ST candidates to be interviewed is large, separate
day for interview is fixed.”

3.14. In this connection, the Committee asked the Ministry of Finaace
(Deptt. of Economic Affairs—Insurance Division) during evidence to re-
concile both the aforesaid replies which were contradictory in nature. The
Secretary, Minisiry of Finance gave the. following, assurance to the
Comnmittee :

“We will have it on a,separate day. The spirit of the.instrme:
tions is that we should have a sitting on a separate day. We
will follow it.” . '
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3.15. The Ministry of Finance (Deptt. of Bconomic Affairs—Insurance
Division) informed the Committee in a note scbsequently that by way of
implementation of the above assurance given to the Committee, the LIC
have issued orders that interviews for SC/ST candidates, both in the matter
of recruitment as well as promotion must ‘be held on separate days i.e. on
days other than those during which general candidates are interviewed for
recruitment/promotion.

3.16. The following statement showing the total number of candidates
recruited during 1-4-1971 to 31-3-1972 and 1-4-1972 to 31-3-1973 and the
number of SC/ST candidates among them has been furnished to the

Committee :
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3.17 When asked to state the number of Sportsman/women who were
given preference in recruitment in L1C-in each category of post during each
of the last 3 years and the number of SC/ST among them, the following

information has been furnished to the Committee :—
L J

Year ’ SC ST
1983-84 | - -
1984-85 1 -—
1985-86 — —

3.18 The Chairman, LIC of India has informed the Committee dur-
ing evidence that there is no set procedure in the Corporation for reeruit-
ing casual labour. It has been stated that these casual labeurers are rec-
ruited in case of emergency. Any person who is found suitable is recruited
as a casual labour. If necessary, the same person can be appointed again
as a casual labour. The LIC do not maintain any panel of the casual
labourers. The Committee have been informed that the casual labourers
are appointed for a period of 45 days or more. According to a decision
given by the Industrial Tribunal if a casual lubour works for more than 89
days then his services are to be regularised. The Committee have been
informed that some SC/ST persons were also appointed against the tem-
porary posts. However, the practice of recruiting casual labour in LIC
was stopped in 1979.

3.19 The Committee inquired regarding the total number of persons
recruited on temporary basis for a period of 45 days and those whose ser-
vices were regulariied after a period of 89 days from 1972 to 1979 and the
pumber of SC/ST appointed in each year in the Corporation. The Ministry
of Finance (Deptt. of Economic Affairs—Insurance Division) have stated
that the statistics in this regard have not been maintained by the offices of
the LIC.

3.20 As regards the procedure followed in regard to the Confirma-
tion of employees in the LIC, the Ministry of Finance (Deptt. of Economic
Affairs—Insurance Division) have informed the Committee that staff regula-
tions of LIC stipulate that an employee promoted to a higher cadre is
treated on probation in that higher post for a period of one year in the case
of promotions to posts belonging to Class | and 11 and 6 months in other
cases provided, however, that the competent authority may in its discretion
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extend the period of probation, but in no case:the total periowof’probation
exceed :—

(i) in the case of promotion to .. 2years,
posts belonging to Classes
I and 1I.
(ii) in other cases. w. 1 year.

3.21 When asked how much time was normally taken ir the confir-
mation of employees, the Committee have been informed that confirmation
depends upon satisfactory performance as reflected in periodical Confi-
dential Reports obtained during the probationary period. and specific
reeommendations-of the-reporting-amd reviewing authorittes.

3.22° Regarding the normal time taken’ in L1C for thie:confirmation
of omployoees; thie Chairman of the‘Corporation has informed the-Committee
as under :—

“In .the case of Class 1 officers, the probationary period is one
year. If the reports are not satisfactory, the probationary
period can be.extended by another six months or one year or to
a maximum of two years. After two years, eitber the man gets
confirmed in that cadre or goes back. In the case of class III,
the probationary period is six months. If it is found that his
work record is not alright, his probationary. period is extended
to one year. After one year, a- positive decision is taken
whether he continues in the promotion cadre-or.goes back.”

He further added :—

“There are different authorities laid down who are the appoint-
ing authorities. Those office. bearers who are designated as the
appointing authorities only can confirm them. These cases go
to the respective authorities.”’

3.23 The Committee have been infurined that the Life- Insurance
Corporation of India is implementing orders of the Government of India

[Ministry of Home Affairs O. M. No. 1/1/70 Estt. (SCT) dated 31-7-70] in
regard to oxchange of vacancies between SC/ST in the last year to.which
the reserved vacamoies are carried forward.

3.24 In reply to a question as to how many Scheduled Caste candi-
dates were appointed in vacancies reserved for Scheduled Tribes and vice-
versa during the years 1983, 1984 and 1985, the following information has
been furnished to the Committee i —
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o

ST candidates appointed
against SC vacancies.

SC candidates appointed
against ST vacancies

- - —t—
1983-84 10 . 25
1984.85 13 9
1985-86 1 23

3.25 Inreply to a question whether there was.any agreement between
the Management of the Life Insurance Corporation of India and the emplo-
yees associations unions in regard to recruitment/promotions etc. and, if
so, Whether it affectad the implementation of reservation orders or other-
wise affected the interests of SC/ST -employees of the Corporation. the
Committee have been informed that the -Corporation does not enter into
any agreement with any of the Unions/Associations in the matter of recruit-
ment or promotions.

3.26 In so far as the special recruitment is concerned, the following
statement indicating the number of special recruitments made for Schedu-
led .Castes and Scheduled Tribes in the LIC and the number of posts filled
on the basis of such recruitments during 1983-84, 1984-85 and 1985-86 has
been furnished to the Committee :(—
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3.27 Regarding the immediate and effective steps taken by the Mini-
stry of Finance to augment the representation of Scheduled Castes and
Scheduled Tribes in the services of Life Insusance Corporation of india
according to the quotas reserved for them in various categories of posts,
the Ministry of Finance (Deptt. of Economic Affairs—Insurance Division)
have informed the Committee in a note as follows :—

“The following steps have been taken by the Insurance Division
to augment the representation of Scheduled Castes and Schedu-
led Tribes in the services of the LIC according to the quotas
reserved for them in various categories of posts, namely :

@@

(i)

(iii)

V)

)

(vi)

All policy circulars regarding implementation of reserva-
tion received from Ministry of Home Affairs etc. are cir-
culated to the LIC for speedy implementation. The
LIC are asked to acknowledge receipt of these instruc-
tions.

The LIC are sending periodical statements regarding the
recruitment and reservations for SCs/STs in their
offices.

The representations received from the SC/ST employees,
their associations or the Honourable Members of Parlia-
ment are examined expeditiously, by this Division and
wherever necessary, LIC is directed to take the remedial
action.

A representative of the Insurance Division is generally
present during the course of visits of the Parliamentary
Committee on the Welfare of SCs/STs to the various Offices

_of the LIC to ascertain the position of reservations.

The Life Insurance Corporation of India have been asked
to appoint Liaison Officers of a high level in all the Zonal
Offices whenever this was not done by them earlier. This
is being done to enable the Insurance Division to keep a
close watch for proper implementation of the Government
orders in the matter.

Instructions have been issued to LIC to include an officer
from SC/ST category in all the DPCs and Selection Commi-
ttees constituted/proposed to be constituted, while process-
ing any recruitments/interviews etc.”
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3.28  In this connection, the Additional Secretary, Ministry of
Finance informed the Committee during evidence as under :—

“In addition to the steps that have earlier been indicated, we
have now drawn up a complete programme of different divi-
sional offices and zonal offices of LIC who will go and check the
roster maintenance and compliance of instructions-on a periodic
basis; and whatever defects will come to .our. notice will be
pointed out to the management for rectification. This pro-
gramme will start from the second half of the December and
this will be on a continuing basis.”

3.29 The Committee note that the appointing authorities in Life Insur-
ance Corporation of India do pot indicate the precise reasons for the rejection
of SC/ST candidates to the Employment Exchange which could facilitate
the latter in sponsoring in future the right type of candidates belonging to
these communities. .During evidence, the Cheirman, lIC expressed certain
difficulties in giving the reasons for the rejection -of SC/ST candidates to
the Employment Exchanges. However, the Committee shave been informed
subsequently that the LIC have now issued instructions to their recruiting
offices to undertake an analysis of the reasoms of the rejection of SC/ST
candidates pinpointing the deficiencies noted in them and to keep the spon-
soring ‘Employment Exchanges apprised in this regard so as to enable them
to sponsor the right type of candidates for the vacancies which are to be filled
in fature.

The Committee hopc that in future .the recruiting offices in the Life
Insursace Corporation of India will strictly adhere to the iustractions issued
by Central office of the Corporation and the appointing authorities will
invariably convey to Employment Exchanges the precise reasons for the
mejection-of Scheduled Castes/Schedaled Tribe camdidstes so ms to enable
'them to sponsor for futurc vacancies right type of camdidates from these
communities.

3.30 The Secretary, Ministry of Finance assured the Committee
during evidence that the Ministry of Finance will issue instructions to all the
Puoblic Undertakings under its control that whenever the gppainting authori-
tles reject the SC/ST candidates they should convesy reasons for rejection
of these candidates to the Employment Exchanges so that the latter may
spoasor for future vacancies the right type of SC/ST. candidates.
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The Committee, reecommend that as promised by the Secretary, durimg
evidence the Ministry of Fimance shouid issue, if not already done the afere-
said instructions immediately to all the public undertakings under its comtrel
and furnish a copy thereof to the Committee.

3.31 The Committee are unhappy to note that in Life Insurance Corpo-
retiowof India the appointment/interview letters issued to the candidates
were not sent by registered post due to which receipt of letters in time by
all the candidates could not be ensured. There was also possibility of some
of the letters being lost in:transit resultisg in the loss of opportuonity to
many’ deserving SC/ST candidates to get the employment for no fault on
their part. The: Ministey of Finance (Departmet of Economic Affairs-Insur-
ance Division) have informed the Committee in a subsequent note that ail the
recruiting offices of the Corporation have since been directed to send
lettérs of appolotment/interview for all posts by registered mail to all the
candidates including the Scheduled Caste/Scheduled Tribe candidutes. The
Committee hope that in future all the recruiting offices of the Corporation
will strictly adhere to- the Instractions issued to them in this regard and
all'appointment/interview letters would be sent to the Scheduled Caste/Sehe-

duled Tribe canaidates only by registered post.

332 Secretary, Ministry of Finance (Deptt. of Economic Affairs—
Inswrance Division) assured the Committee during cvidence that in future
in BIC, SE/ST candidates will be interviewed on separate dates and in sep-
arste blocks; i.e. on-a day other then the day on which general candidates
are-interviewed. The Committec have alse been informed that by way of
implementation of the aforesaid assurance given to the Committee the LIC
Iave alredly issued orders that interviews of SC/ST candidates, both in the
matter of recruitment as well as promotion must be held on separate days
(and not mere by separate sittings) i e. on days other than those during
which general candinates are interviewed for recruitment/promotion.

The Committee trust that as per the assurance given to the Committee
the SC/ST candidates in the Life Insurance Corporation of India- will invari-
ably be interviewed on separate dates and in separate blocks i.e. ona day
other than the day onm which general candidaies areinterviewed so that
interviewing body is prominently aware of the need for judging the SC/ST

candidates by relaxed standards.
B. Recruitment Boards/Depariment.] Prometion Committees

3.33' The Committee has been informed that the Composition of the
Recruitment Boards/Departmental Promotion Cemmittees in Life Insu-
rance Corporation of India has been provided in Regulation 7(ii) of LIC
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Staff Regulations, 1960. According to this Regulations, in making selec-
tion and promotion, the appointing authority assisted by the Committees
prescribed herein below :

@

(a)

®»

(c)

(d)

(e)

-

(i)

(i)

(a)

Posts belonging to Class I :

Posts in the cadre of Zonal Managers and above or equiulent
cadres—Executive Committee.

Posts in the cadres of Deputy Zonal Manager/Sr. Divisional
Manager, Divisional Manager and equivalent cadres—Chairman
and three Officers not below the rank of Zonal Manager.

Posts in the cadres of Assistant Divisional Mapager/Sr. Branch
Mgnager and equivalent cadres—Managing Director and three
Officers not below the rank of Zonal Manager.

Posts in the cadres of Administrative Officer/Branch Manager and
equivalent cadres—Three Officers not below the rank of Zonal
Manager.

Other postsin Class [—One Officer not below the rank of Dy-
Zonal Manager and two Officers not below the rank of Divisional
Manager-at lcast one of whom will be from the Central Office.
But in case of A A.O’s cadre which is the lowest Officer’s cadre
in the heirarchy, Chairman constitutes a Committee of experts
like retired Executives, retired IAS Officers etc. One SC/ST
member is also included in the Committee drawn from #etired IAS
cadre or Senior Government Officials, retired or existing if avail-
able.

Posts belonging to Class Il :
One Officer of the Zonal Office not below the rank of Assistant
Divisonal Manager and two Officers not below the rank of (Admi-

nistrative Officers) from the Divisional Offices.

Posts belonging to Class III :

Superintendents—One Officer not below the rank of a Divisional
Manager and two Officers not below the rank of Assistant Divi-
siona] Managers,
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(b) Higher Grade Assistants and Section Heads—

One Officer not below the rank of Assistant Divisional Manager
and two Officers not below the rank of Administrative Officers.

(¢c) Assistants, Record Clerks and other similar Posts :—

Three Officers not below the rank of Administrative Officers.

(iv) Postin Class IV .

One Officer not below the rank of Administrative Officer and two
' "Officers not betow the rank of Assistant Administrative
“‘Officer.

3.34 In reply to a question the Committee -have boen informed that
one SC/ST is included in all Recruitment Boards/Departmental Promotion
Committees. It has been stated that instructions havebeen issued to ail:the
offices of LIC to ensure thata SC/iT Officer of the requisite rank must:be
included in all such Recruitment Boards/DPCs by recruiting/promoting
authorities to posts to which reservation apply.

3.35 In response to a specific query regarding inclusion of one SC/ST
officer in all Interview Committee/Recruitment Boards, the Ministry of
Finance (Department of Economic Affairs —Insurance Division) have infor
med the Committee in a note that'they had issued a directive to LIC in
May, 1086 requiring them to include the ‘SC/ST member inail
Interview Boards whether  SC/ST candidates are interviewed

or not.
N

3.36 In this connection, when the Committee asked during evidence
whether one member from SC/ST Community was included in the inter-
view Board while interviewing the SC/ST candidates, the Chairman Life
Insurance Corporation of India replied in the affairmative. He informed
the Committee that earlier the SC/ST member was included only at the
time of interviewing the candidates belonging to the reserved commuai-
ties but from February, 1986 onwards the Corporation has started having
one SC/ST member in the interview Board even when the general category
candidates are interviewed.

3.37 ‘The Ministry of Finance (Department of Economic Affairs—
Insurance Division) have further intimated the Committee that on 20th



34

February, 1986 the Central Office of the LIC issued a circular containing
the instructions issued to all Zonal and Divisional Offices of LIC to ensure
that one SC/ST officer of the requisite rank must be included in all the
Recruitment Boards/Departmental Promotion Committees.

-When asked how many sittings of DPC were held during the last 3
years and in how many such sittings a SC/ST officer was associated with
the DPC and what was his rank: the Committee have been informed in a
note that one sitting of DPC for each category of employees is generally
held annually and a member from the SC/ST of the appropriate rank
according to the promotion regulations is co-opted in the Committee.

3.38 The Committee note that in Life Insurance Corporation of India
one person belonging to Scheduled Caste/Scheduled Tribe is invariably
included in all Recruitment Boards/Departmental Promotion Committees.
The Chairman, LIC of India juformed the Committee during evidence that
earlier such SC/ST member was included only at the time of interviewing the
candidates belonging to the reserved communities but from February, 1986
onward the Corporation has started having one SC/ST member in the inter-
view Board even when only the gencral category candidates are interviwed.

The Committee need bardly emphasise that the LIC should strictly
adbere to the directive issued by the Ministry of Finance and ensure that
at least one person belonging to Scheduled Caste/Scheduled Tribe is always
included in all Cecruitment Boards/Departmental Promotion Committees in
their Central/Zonal and Divisional offices, irrespective of the fact whether
they are interviewing SC/ST candidates or general candidates so as to ensure
that SC/ST candidates are judged by relaxed standards and not by the stand-
ards by which the general candidates are Judged..

C. Concessions|Relaxations

3.39 In a note furnished by the M:~istry of Finance (Department of
Economic Affairs—Insurance Division) it has been stated that the follow-
ing concessions/relaxations are provided to the SC/ST Condidates by the
Life Insurance Corporation of India at the time of recruitment :—

() Age Iimjr : Relaxation in upper age limit by
’ S years.
() Application fees No application fees for SC/ST candi-

cates.
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(3) Ralaxation of experiencelQualification :

Relaxation of 10 percent marks on each of the three counts of
cligibility, viz., educational qualifications, pre-recruitment
test and interview. While minimum percentage of marks are
fixed for being eligible to apply say, 50% in Graduation post
graauation for general Candidates only pass Class is allowed
for SC/ST.

(4) For recruitment to Class 1 in AAO's cadre, a mere pass in
Graduation/Post Graduation is sufficient for SC/ST candidates
to be considered cligible to apply.

(5) Nnmber of candidates to be called for the pre-recruitment
testlinterview in relation to the vacancies :—

All eligible SC/ST candidates as par the relaxed standards
arc called for interview/test. In case of general category
candidates, only limited number as decided by the competent
authority (say 10 times the number of vacancies for test and
five times  the number of vacancies for interview), are
called.

(6) T.A For SC/ST Candidates : All SC/ST candidates called
for interview are paid Second Class Railway fare for to and
fro journey provided the place of interview falls outside the
candidates’ headquarters.

3.40 In reply to a question what concessions/relaxations were given
to Scheduled Castes/Scheduled Tribes while considering them for promo-
tion, the Committee bave been informed that all eligible SC/ST employees
as per relaxed standards are called for interview. In case of general cate-
gory candidates, only five times the number of vacancies are called for
interview. The minimum marks prescribed for a pass in the Departmen-
tal Test in respect of SC/ST candidates is 40 marks in a Section/Paper as
against the 50 marks for general category candidates.

3.41 The Committee have also been informed that for the purpose
of selection of SC/ST caadidates, a separate panel of eligible SC/ST candi-
dates is prepared on the basis of marks obtained for quslifications, senio-
rity, and work record. Thereafter, candidates in this panel are intervie-
wed separately. On the basis of the marks obtained by the
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SC/ST candidates the qualifications, seniority, work record and  interview,
the promotion Committee prepares a select list for those who have secured
not less than 47 marks on the aforesaid four counts, or not less than the
aggregate marks gained by the last candidate selected in the general cate-
gory if his marks are less than 47, without insisting on any minimum marks
under any Of selection inchuding interview. However, the candidate’s work
record must not be below average.

3.42 The Committee note that in Life Insurance Corporation of India
Scheduled Caste/Scheduled Tribe candidates are given certain concessions/
relaxations both. in case of direct recruitment and promotions. These con-
cessions/relaxations include relaxation in age and qualification, assessment
with relaxed standards and payment of second Class railway return fare
whenever they come for written test/interview, The Committee have no doubt
that if these concessianms/relaxatiens are implemented by the LIC both in
letter and spirit a good number of Scheduled Caste and Scheduled Tribe
Candidates would be available for the reseved vacancies.

D. Employment Notices|Advertisements

3.43 The Committee have been informed in a note furnished by the
Ministry of Finance (Department of Economic Affairs-Insurance Division)
that the LIC invites applications for filling up the vacancies in its various
categories of posts (i) through Employment Exchanges and (ii) through
advertiscments in newspapers on all India level. It has been stated that
all reserved vacancies including the carried forward vacancies
are  notified in the advertisement. If the responsc to  the
first notification/advertisement was inadequate from the SC/ST candidates,
the Corporation makes a fresh reference to the Employment Exchange and
the recognised Associations for the welfare of SC/ST. Besides, if the number
of carry forward vacancies is large or if it is more than 20 in the case of
recuitment of Assistant Admiaistrative Officers cadre, a  fresh advertise-
ment is made exclusively for SC/ST candidates .

It has been stated thatin computing the number of Vacancies rese-
rved for Scheduled Castes and Scheduled Tribes both the current as well
as carry farward vacancies are taken into account.

3.44, The Committee have been informed that normally all the rese.
rved posts are advertised through Newspapers and the concerned Employ-
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ment Exchanges and the mumber of 1eserved vacancies so netified. inclodes
the carried forward SC/ST vacaacies from the previous recruitment
years.

3.45. [t has been stated that the exact number of posts reserved for
Scheduted Castes and Scheduled Tribes are specified in the advertisement
or in the requisitions sent to the Employment Exchanges.

3.46. A statement indicating the total number of pfms advertised in
each category of posts in the LIC during each of the last three years, the
tatal number of candidates receuited on the basis of such advertisements

"and the number of SC/ST candidates among them has been furnished to
the. Committee and is as under :-

Year Cadre Tota] Total SC Rec- ST Rec- Remarks

vacan- No. ruited ruited -
cies Re-
adver- cruited
tised
)
1983-84 I 85 40 v 5
11 1767 798 136 44
I 2691 2532 424 126
v “s22 615 108 47
)
1984-85 1 170 150 23 i1
11 1396 948 203 38
11 2755 2669 370 223
) A 67 819 187 61
3)
1985-86 I 198 81 32 12
I 1465 1531 144 38
I 3147 2965 418 171

1v 668 763 141 57
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SR. (1) 25 vacancies advertised in Feb. 1982 (CAAO-CAS) -
60 vacancies advertised in June, 1982 (AAOS)

(2) 120 vacancies advertised in June, 83 (+additional vacancies
' ' sanctioned by adminis-
trative decision) (AA-

0Ss)

28 vacancies advertised in March’ 84
(Actuarially qualiied AAOS)

(3) 120 vacancies advertised in Nov. '84  (+-additional vacancies
sanctioned by adminis-
trative decision) (AA-
0S)

50 vacancies advertised in June '84 (+additional vacancies
of CAS increased by
admn. decision (AAO-
CAS)

5 vacancies advertised in Nov. '84 (+4-an additional vacan-
cies of Asstt. Enginecer)
was increased by ad-
man. decision (Asst.
Engineers).

3.47. The another statement furnished to the Committee showing the
dates when the last advertisements for filling up the technical posts like
Chartered Accountants and Engineers etc. in the Life Insurance Corpora-
tion of India was issued and.the number of Scheduled Castes and Sche-
duled Tribes recruited on the basis of these advertisements is as under :—

Technical Posts Date of Last SC ST

in Class 1 Advertisement Recruited Recruitgd
Chartered June, 1984 1 -
Accountants

Assistant Nov., 1984 1 —_
Engineers

(AAO)
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Actuarially Sept., 1985 - -
qualified
_ (AOS)

3.48. The Ministry of Finance (Department of Economic Affairs-In-
surance Division) have informed the Committee in a note that the vacan-
cies reserved for Scheduled Castes and Scheduled Tribes are not announced
over All India Radio. It has been stated that the suggestion made by study
Group II of the Committee which visited the LIC on 28th June, 1986 to
announce the vacancies reserved for Scheduled Castes and Scheduled
Tribes over the All India Radio and Television was still being examined.

3.49. However, subsequently, the Committee was informed that the
aforesaid suggestion made by the Study Group, Il of the Committee has
since been accepted and the Central Office of LIC has now issued instruc-
tions to their all recruiting offices to endorse the copies of advertisemcats
to the Director of Doordarshan and to the authorities of AIR to give
publicity to the recruitment of SC/ST candidates and to the all India and
local SC/ST NB LIC Employees Welfare Association vide Circular Ref.
Pers/A. No. 3705/ASP/86 dated 10th September, 1986.

350 The Chairman, LIC of I[ndia informed the Committee during
evidence that advertisements for filling up various posts are issued in News-
papers. FEarlier, copies of advertisements were not seat to local MPs/
MLASs but very recently the Corporation had taken a decision that copies
of Advertisements should also be sent to them. ’

3.51 In reply to a question the Comimittee have been informed that
copies of advertisements are also sent to the recognised All India Associ-
ations of Scheduled Castes and Scheduled Tribes.

3.52 The Committee are happy to note that suggestion made by Study
Group 11 of the Parliamentary Committee on the Welfare of Scheduled Cas-
tes and Scheduled Tribes to announce the vacancies reserved for Scheduled
Castes/Scheduled Tribes over the All India Radio and Television has since
been accepted and the decision has been communicated to al offices of the
Corporation on 10.9 86 vide Circular Ref : PER/A.N. 3705/ASP/86 The

) Committee further note that ull the Recruiting Offices of the Corporation
have also been asked to endorse copies of the advertisement to the Director of
Doordarshan and to the authorities of All India Radio to give publicity to the
recruitment of Scheduled Caste/Scheduled Tribe candidates. The Chairman,
LIC ioformed the Committee during evidence that earlier coples of advertise-
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ments were not sent to local MPs/MLAs but very recently the Cofporttiou :
bas taken a decision that copies of advertisements should also be sent:te
them. '

The Committee recommend that with a view to glve wide publicity of vac-
ancles reserved for Scheduled Castes/Scheduled Tiibes, the LIC should also
sentl coples of advertise ments to Members of the Parliamentary Committee
on the Welfare of Ccheduled Tribes besides the local Schedaled Caste/Sche-
ddled Tribes MPs, MLAs as already decided. The Committee do hope that
after such wide publicity of reserved vacancies and their announcement over
ATR and Television SC/ST candidates living fu remote areas of the country
would also respond to these advertisements in good number.

E. Promotions

3.53. Inregard to the procedure followed for promotion of em-
ployees to various categories of posts in the Life Insurance Corporation of
India, the Ministry of Finance (Department of Economic Affairs—
Insurance Division) have informed the Committee in a note that for pro-
motion of staff in Class III and Class IV posts in LIC a panel of all eligi-
ble.employees is prepared on the basis of total marks obtained on all the
three counts viz. (i) qualification (15 Marks) (ii) seniority (15 Marks) and
work Record (40 Marks). Out of this panel, candidates in order of merit
equal to not more than five times the number of vacancies are called for
interview before the Promotion Committees formed by the campetent
authority for selection of candidates.
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3.54. 1t has also been stated that the promotion Committes, after
interviewing the candidates, prepares a ranking list on the basis of total
marks secured by the candidate for qualification, semiority, Confidential
Report and interview. Maximum marks for interview is 30. Actual
selection and appointment against the sanctioned vacancies made by the
promoting authority from the ranking list in order of merit.

3.55. About the methods adopted for promotion of employees in the
LIC, the Chairman, LIC of India has informed the Committee during
evidence that in LIC promotions are made by two methods, one by
seniority and the other by test. Promotions by seniority are made only
in the officers’ category. In case of other categories, promotions are
made by holding tests. In these categories of posts there [is no automatic
promotion and certain standards are applied for promotion. For the
posts other than the officers category, interview, work-record and quali-
fication are taken into consideration for promoting the employees. The
Chairman, LIC stated further that by and large the reserved posts are
filled up on the basis of promotion. While filling these posts the roster
points are being followed in the Corporation. The Chairman, LIC has
further clarified the point regarding promotion by test as follows :—

“BEven in the General category, those who do not pass are not °
promoted. Similarly, some may not pass in the Scheduled
Castes and Scheduled Tribes category and they would not be
promoted. Whenever the question of dereservation comes,
we order a fresh interview and some are eligible and we have
promoted them.”

3.56 Regarding the procedure followed for promotion of employees
in the Corporation in Class Il cadre the Committee have been informed
as follows :—

“promotion relates to the number of sanctioned vacancies.
Applications from eligible Development Officers are invited
by notification. The . eligible Development Officers  are
considered for promotion in the following three categories : —

(i) Those belonging to SC/ST;

(ii) Those Officers who have completed a service of twenty
years and above;

(iii) Other eligible Development Officers.”



3.57. The follawing
Statement showing the pumber of pergous promoted during 1983-84, 1984-85 and 1985-86 in varioug
categories of posts in the Life Insyrance Carporation of Indja gnd the ngmber asd percentage of

scheduled Castes/8cheduled Tribes amengst them. ’

Total No. of Schedujed Castes Scheduled Tribes
Employees promoted Number Percentage Number Pergentage
1 198384 2 3 4 5
Class I ' o
Other than lowest rung* —_ — —_ —_ --
Lowest rung in the rank of AAO/ABM(D) 745 44 5.9 2 0.3
Class 11 - - — — -
Class IH 2536 194 7.6 139 5.5
Class 1Y (Excluding Sweepers) 38 11 28.9 1 2.6
1984-85
Class 1
Other than lowsst rupg® ) - — —_ - —
Lowest ung in the rank of A§O/ABM (R) 333 6 1.7 5 1.4
Class 11 — — — - -
Class III 1543 17 11.§ 56 3.6
Class 1V (Excluding Sweepsrs) 1 i 109 - -

Class 1V (Sweepers) —_

(44
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3.58. The Committec wanted to know in how many cases adverse
remarks made in the Annual Confidential Reports of SC/ST employees in
Groups B and C have come to notice during the last 3 years and whether
these adverse remarks were communicated to the SC/ST employees of the
Corporation. The Committee also desired to know as to how many
SC/ST employees in Group B and C have been denied promotion in LIC
during the last 3 years because of adverse remarks in their Confidential
Reports. In this connection, the Ministry of Finance (Department of
Economic Affairs—Insurance Division) have informed the Committee in a
note as follows :—

“LIC has so far not been following the practice of communi-
cating adverse remarks in the character role eatries of its
employees and it would be time consuming to compile the
information after the necessary analysis as the same would be
available in the Divisional Offices of the Corporation which
number 58 and are spread through out the country."

3.59. The Committee desired to know whether those SC/ST candi-
dates who compsteted with the general candidates in the test were treated
against the reserved category or their names were included in the general
select list. To this, the Chairman, LIC of India has replied that two
separate selection lists are prepared, one for the general candidates add
the other for SC/ST candidates. If a SC/ST candidate competes with
the general category candidates he will be considered against the rese:ved
vacancy according to the roster point.

3.60 The Committee are constrained to note that there is a big short-
fall in the matter of promotion of SC/ST employees in different categories
of posts in the LIC of India. The number and percentage of SC/ST ‘emp-
loyees promoted during the last 3 yearsi.e. 1983.84, 1984-85 and 1985-86
is not satisfactory. In 1983-84 in Class I posts out of a total number of 745

_employees who are promoted the number of Scheduled Caste and Scheduled
Tribe candidates was only 44 and 2 respectively. The percentage of promo-
tion of these candidates to the total promotions made in this category was
only 5.9 and 0.3 respectively. In the same year in Class III, the number of
SC/ST candidates who were promoted was also  negligible. In
this uategory out of 2536 employees promoted only 194 were Scheduled
Caste and 139 Scheduled Tribe emgloyees and their percentage was only 7.6
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and 8.5 respectively. During 1984-85 also the number of SC/ST employeea
who were given promotion is much below the required percentage. 1n Class
I, out of 353 candidatcs only 35 Scheduled Castes and S Scheduled Tribes
were promoted. their respective percentages being 1.7 and 1.4 only, During
the same year in Class I11, out of 1548 employees only 178 Scheduled Castes
and 56 Scheduled Tribes were promoted and their percentage was 11.5 and
3.6 respectively. Similarly during 1985-86, out of 616 total employees
promoted, 46 were Scheduled Castes and 7 Scheduled Tribes which comes to
only 7.5% and 119 only. Similarly, in Class III, oat of 2405 employees
who were given promotion omly 172 Scheduled Castes and 46 Scheduled
Tribes were promoted snd their respective percentage was 7.2 and 1.9. The
Committee are surprised to note that even in Class IV categories (excluding
sweepers), out of 77 employees who were given promotion, only 13 Scheduled
Castes anl 3 Scheduled Tribes were promoted with a percentage of 16.9 and
3.9 respectively. .

The Committee recommend that the LIC should ensure that the orders
of reservation in promotions issued from time to time by the Department of
Personnel and Administrative Reforms/Bureau of Public Enterprises are
rigidly followed and liberal concessions/relaxations given to SC/ST emp-
loyees at the time of promotion so that all the vacancies reserved for them
are actually filled by the SC/ST employees and the shortfalls are obliterated
at the earliest.

3.61 The Committee are surprised to note that the LIC has so far not
been following the practice of communicating adverse remarks made in the
Annual Confidential Reports of its employees. The Committee fail to under-
stand as to how the SC/ST employees In the LIC will come to know about
their deficiencies unless the same are communicated to them. The practice
of com municating adverse remarks made in the Annual Confidential Reports
of the employees is well established everywhere and is invariably followed
by all the Ministries/ Departments of the Government of India.

The Committee recommend that the adverse remarks made in the Annual
Confidential Reports of all SC/ST employees of the LIC should invariably
be communicated to them so that they may come to know about their defici-
encies and then try to make improvements in the fields in which they are
lacking.

The Committee feel that this will help in increasing the chances of pro-
motion of SC/ST employees, particularly in those cases where promotion
is made on the basis of senjority subject to fitness and where the Annual

Confidential Reports earned by the employees are of great importance.
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F. Supersessicns

362 Regarding the supersession of SC/ST employees by the general
candidates in the matter of promotion .on.the basis of seeniority subject:to
fitness, the Chairman, LIC of India stated during the evidence as under :—

“The seniority plays its part only .in the matter of eligibility.
It determines who are the people who are eligible. But the
promotion takes place on the basis of examination and of
course, some people are exempted from tests. Basically it is
not a question of promoting people only on the basis of seni-
ority. Secondly, the roster points are all fixed. It is not that
the general candidates supersedes anybody clse. We Thave to
‘honour the roster system. If the Scheduled ‘Castes/Schediled
Tribes people are available they should be taken. ‘Otherwise,
there is no question of supersession on the basis of seniority.”

%8263 The Committee pointed out that there might be some casesin
which 'LIC might have given promotion on the basis of . promotional tests
and in this process some senior SC/ST candidates might have been by
passed by the general category candidates. The Chairman, L1C has clarified
the polnt as under : —

“There are two categories. One is thase who are very -senior
and who are either not willing to appear in the test or have net
Jpassed the test. For them, thereis a prcvision to-exempt them
from the test after a number of years' service. Even SC/ST
candidates are eligible to appear on the basis of interview aad
work record.”’

364 1n reply to a question asked by the Committee as to how many
Scheduled Castes and Scheduled Tribes candidates have been superseded
by the general candidates during each of the last three years in the matter
'of promotion on the basis of seniority subject to fitness. and in which cate-
goties of post. the ‘Ministry of Finaance '(Deptt. of Economic Affairs—
Tusurgmoe Division) ‘have infermed that in the last three years no SC/ST
oundidates were superseted by the general candidates in promotional posts
for Class I1l because there was a procedure according to which a stcond
interview was held for candidates of SC/ST community not recommended
'by the first committee for ‘promotion. ‘By this process, it was ensured that
‘the tandidates who were not recommended by the first Committee For
‘promotion, were given a fair chance to prove -their merit at'the second
interview. The question of any supersession bawet on semiority 4i@ no¢
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arise besavae of the relamation provided. to SC/ST candidates in: allatment.
of masks.

G Muintenance of Rosters

365. The Canmnittes have been informed that rosters are being:
nmitsteéoed in the: Life Iisurance Corporation of India both for direct
recruitment and promotion.

3.66 The Ministty of Finance (Deptt. of Economic Affairs—Insur-
ance Division)  have informed the-Committes-in'a note that instructiens
regarding maintenance of rosters of various categories of pests in' LIC"
were received from the- Mimistry with their covering letter No. 2(9)-Is.
IHTO dated 9th March, 1971  addressed to the then Managing: Director of’
LIC from the Under Secretary, Department of Revenuer and Insurance;
Ministry of Finance. This letter was received by LIC on 17th March,
1971

367 The Committee wanted to know the exact date when the Life.
Imauzance. Carporation of India received instructions from the Ministry of.
Finance (Deptt. of Economic Affairs—Insurance Division) regarding main-
tenance of rosters for various categories of posts in the Corporation. In .
this gommention; the Secretary, Ministry of Finance. stated during evidence
as follows:—

“The instnuctions wene: recoived by the:Life. lasuramce Corpo-
ration of India on 17 the March, 1971 and follawing that, these
instructions were issued to all the offices of the LIC. They were
issaed. earlier:also. The Home Ministry issued instructions to
the Bureau of Public. Entesprises and following that, the direc-
tive was sent. The directive was not clear on the application
of resters. i respect: of some of the:LIC Divisions. Therefore,
tre clarifications- were sought by-the Life Insusanc Corpomation
and the instructions for the maintenance of rosters. were:finally,
issued. by the LIC in 1972.”

3.68 It has been stated that the rosters maintained for recruitment/
promotion to all cadres depict the reservations made in favour of SCs and
STs. The Liaisen officers for SCs/STs. at -the. Zonal le.cl ersure that
all the: antharities in charge of the Divisions under their jurisdiction.ins-
psct.the.rosters periodically and follow the rules laid down ia this regards
Central Office. of LIC. has issued instructions to the Recruiting/promoting.
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authorities to make the roster position known to the representatives/office -
bearers of the SC/ST Welfare Association of the Corporation. The Audit
and Inspection Department of LIC submits the Report on the Inspection
of rosters to the respective Zonal Offices and instructions on corrective
action in respect of the irregularities pointed out by the Audit and Inspe-
ction Department are given by the Zonal Offices. The Zonal Offices follow
up with the Divisional Offices under their control so that the irregularities
pointed out are corrected.

3.69 As regards the inspection of rosters by the Liaison Officer the
Committee bave been informed that the rosters were inspected by the
Liaison Officer either after each recruitment/promotion is completed or
annually, depending on the number of recruitments/promotions conducted
by the Corporation. The Liaison Officer signed the rosters after going
through the summary statement at the end.

3.70 When asked what discrepancies/shortcomings have been found
in the maintenance of rostersin the LIC as a result of inspection by Liaison
OfTicer, the Committee have been informed ina note that generally the
following discrepancies/shortcomings were found in the maintenance of |,
rosters in the Corporation:—

(i) Rosters for temporary appointments of 45 days and more were
not maintained ;

(ii) Appointments of dependéﬁts of the deceased employees were
not shown in the rosters ;

(iii) Entries in the rosters were not sigaed by the Liaison Officer
immediately at the end of the entries.

3.71 The Committee have been informed subsequently that Insur-
ance Division proposes to make an on the spot sample checking of rosters
maintained by the Zonal/Divisional Offices of the LIC to verify physically
that the Government of India instructions on reservations for SC/STs,
are followed by them strictly, and to suggest corrective measures wherever
necessary.

372 The Committee wanted to know whether the proposal to make
on the spot sample checking of rosters being maintained by the Zonal/
Divisional offices of L.I.C. by Insurance Division has since been material-
ised and if so, what deficiencies were found and what corrective measures
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have been suggested by the inspecting authority. In this regard the Com-
mittee have been informed that the Department of Economic Affairs
(Insurance Division) of the Ministry of Finance has drawn up a programme
for the next six months for the inspection of rosters at the different offices
of the LIC.

373. The Committee invited the suggestions of the LIC/Miaistry of
Finance (Deptt. of Economic Affairs—Insurance Division) on the point as
to how the shortcomings noticed in the maintenance of rosters should be
overcome. In this regard, the Ministry of Finance (Deptt. of Economic
Affairs—Insurance Division) have suggested that the Higher Grade Assis-
tants maintaining the roster in the Divisional/Zonal Offices should be given
a training regarding the maintenance of rosters by the Zoaal Liaison
Officers once in a year.

3.74 The Committee note that rosters are being maiatained in the Life
Insorauce Corporation of India both for direct recruitment and prometions.
As regards the inspection of rosters by the Liaison Oficers, the Committee
have been informed that the rosters are imspected by the Liaison Oficers
cither after each recruitment/promotion is completed or annually, depending
on the number of recruitments/promotions conducted by the Corporation. The
Liaison Officer signs the rosters after going through the summary statement
at the end The Ministry of Finance (Deptt. of Economic Aflairs—Insurance
Division) have informed the Committee that Insurance Division proposed to
make an on the spot sample checking of resters maintained by the Zonai/
Divisional Offices of the LIC to verify physically that the Gevernmeat
of India instructions on reservations for Scheduled Castes/Scheduled Tiibes
are followed by them strictly and to suggest corrective measures wherever
necessary. The Insurance Division "of the Ministry of Finance bas aiready
drawn up a programme for the next 6 months for the inspection of rosters at
different offices of the LIC.

The Committee hope that by now the Insurance Division of the Ministry
of Finance might have started on the spot sample cheeking of rosters main-
tained by the Zonal/Divisional Offices of the LIC to verify physically that
the Government of India instructions on reservations for Scheduled Castes,
Scheduled Tribes are followed by them strictly and the corrective measares
suggested in their maintenance wherever necessary bave already been taken
by the concerned offices of the Corporation The Committee desire that they
should be apprised of the Ilatest position regarding the ob the spot sample
checking of rosters by the Insurance Division of the Ministry of Finance and

-the outcome thereof within next three months,
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375 The Committee note -that generally discrepancies/shortcomings,
found in the maintenance of rosters in the Corporation. pertained
to the non-maintenance  of rosters for temporary appointments for a period
of 45 days or more and non-inclusion of appointments of dependents of the
deceased employees in the rosters, Besides, entries in the rosters were not
signed by the Liaison Officer immediately at the end thereof. -

The Committee need hardly stress that rosters are the only mechanism
through which a watch is kept on the proper placement of Scheduled Castes/
Scheduled Tribes in services against the vacancies reserved for them. In fact
they are the kingpins on which the whole system of implementation of reser-
vation orders rests and their proper maintenance keeps authorities concerned
informed of the representation of Scheduled Castes and Scheduled Tribcs at
tbe various points in different posts and the shortfalls, if any, can be detected
immediately. The Committee, therefore, stress that rosters should be main-
tained strictly in accordance with the instructions on the subject by the Life
Insurance Corporation of India and checked regularly by the competent
autbority and duly signed in token of such checking. Discrepancies, if any,
noticed during the inspection of rosters should be rectified immediately and
also brought to the notice of the Head of the Department.

3.76. The Committee are happy to note the suggestions made by the
Ministry of Finance (Deptt. of Economic Affairs—Insurance Division) for
overcoming the shortcomings noticed in the maintenance of rosters viz. that
the Higher Grade Assistants maintaining the rosters in the Divisional/Zonal
Offices of the Corporation should be given a training regarding the main-
tenance of rosters by the Zonal Liaison Officers once in a year. The Commi-
ttee, however, feel that merely the maintenance of rosters and their periodi-
cal fuspection by the concerned Liaison Officers is not sufficient. It is more
important that the rosters are maintained by the LIC in a proper manner
For this purpose some training should also be given to the officers and at.ﬂ.
entrusted with the work relating to the maintenance of rosters. The Commi.-
ttee, therefore recommend that the traininy courses should be arranged for
the officers and staff who are responsible for the upkeep and maintenance of
rosters in LIC. An yearly conference of senior officers responsible for
maintaining the rosters should be held at which the procedures may be dis-

cussed and any difficulties felt in interpretation of any instructions may be
clarified for guidance of all the participants.

H. Dc-reservations

3.77. Regarding the actual procedure followed for de-reservation of
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vacancies in the Corporation the Committee have been informed that de-
reservetion of reserved vacancies for SCs and STs was an ultimate step
resorted to by tlhe Corporation only when it was unavoidable, inescapable
and inevitable due to the non-availability of SC/ST candidates against the
reserved vacancies only after taking all the prescribed steps and applying
the relaxed standards in their favour. '

3.78 The power of de-reservation of unfilled reserved vacancies in
recruitment was vested with the Managing Director in respect of posts in
Class 111 and 1V. In cases where the appointing authority was unable to
fill in the reserved vacancies by such candidates, inspite of making all the
efforts therefor and where the appointing authority was of the opinion that
it was absolutely necessary to fill in the reserved vacancies immediately in
the interest of maintaining the  efficiency of the office, it forwarded a
proposal for de-reservation duly filled and complete ig all respects as per
the instructions to the respective Zonal Managers. The said proposal was
examined by the Zonal Manager and the Liaison ‘Officer at the Zonal
Offices and after they had satisfied themselves that the proposals were fit
for recommending de-reservation in respect ol vacancies in Class 111 and
IV, those proposals were farwarded to the Personnel Department of the
Central Office The proposal pave detailed information and reasons nece-
ssitating de-reservation and was accompanied by a note stating that the
proposal was being made with the full knowledge and concurrence of the
Zonal Liaison Officer concerned. In case of promotions if there were no
SC/ST caadidates to fill up the reserved vacancics or the number of SC/ST
for promotion was less than the number of total reserved vacancies in a
particular cadre then de-reservation of reserved vacancies was done by the
promoting authories themselves. However, if any SC/ST candidate inclu-
ded in the selection panel was not promoted for any reason whatsoever,
the question of de-reservation of unfilled reserved vacancies was referred
to the Central Office for a decision with full information such as the marks
secured by the uasuccessful SC/ST candidate uader each criterion. Such
cases were reviewed by the Managing Director.

3.79. When asked what efforts were mage to find a Sche§uled Caste
and Seheduled Tribe candidate before a reserved vacancy was de-reserved
the Committee have been informed that before making a referece to the
competent authority, the appointing authority ensured the following : —

(i) tbat the Employment Exchanges had been approached fora
second time to sponsor adequate number of suitable candidatesg
belonging to SCs/STs to fill in the reserved vacancies;
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(iiS] that where necessary, a Special round of recruitment was resore
ted to exclusively for SC/ST candidates.

3.80. In this connection it has been stated further that every proposal
for de-roservation sent to the tompetent authority had to contain the
following information :—

(i) The cadre and the total number of vacancies reserved for SCs/
STs together with the number of reserved vacancies remaining

unfilled;

(ii) The response shown by the SC/ST candidates at the time of
general recruitment indicating separately the number of SC/ST
candidates admitted/appeared during each of the subsequent
stages of selection, such as, prerecruitment test, interview,

etc.

(iii) 1nformation in respect of requisition made to the Employment -
Exchanges for the second time.

(iv) Any other effort made by the appointing authority to fill in the
reserved vacancies; and

(v) In the light of the efforts made by the appointing authority
whether it was of the opinion that it was not possible to fill in
the reserved vacancies by candidates belonging to the reserved
communities without considerable delay.

3.81. The Committee have been informed in a note furnished by the
Ministry of Finance (Deptt. of Economic Affairs—Insurance Di.ision) that
the appointing authority did not give effect to the dereservation unless
specific approval thereto was received from the competent authority at
Central Office. Where the de-reservation had been approved by the com-
petent authority the appointing authority filled in the reserved vacancies
by candidates belonging to general category but vacancies equal to the
number of the de-reserved vacancies were carried forward to the sub-
sequent recrﬂitmena year as per the rules in this regard. In the matter of
promotional vacancies, if there were no SC/ST candidates to fill up the
reserved vacancies or the: number of SC/ST candidates in the selection
panel selected for promotion was less than the number of total reserved
vacancies in a particular cadre, de-reservation of reserved vacancies was
doae by the promoting authorities themselves. However, if any SC/ST
candidate included in the selection panel was not promoted for any reason
whatsover, the question of de-reservation of unfilled reserved vacancies
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was referred to the Central Office for a decision with full information such
as the marks secured by the unsuccessful SC/ST candidates under such
criterion. Such cases were reviewed by the Managing| Director and in the
light of the marks secured by such candidates, orders were passed in

appropriate cases.

3.82 The following statement was furnished to the Committee indi-
cating the number of posts which were de-reserved in LIC during the last
three years in various categories of posts :—
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3.83 The Committee wanted to know the reason why the number of
posts which were de-reserved had been increasing every year. To this, the
Chairman, LIC bad replied during evidence as under : —

*“This is mostly in the promotional cadre. The eligible number
of persons available arc smaller. That is why we are not able
to adequately promote them".

3.8 The Committee was furnished with the following statement
showing the number of vacancies carried forward and lapsed during each
of the last three years in each group of posts in the Corporation.
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3.85 The Committee note that in Life Insurance Corporation of India
a large number of posts bave been de-reserved during 1983-84, 1984-85 and
1985-86 in various categories of pests.. Whea the Committee wanted to know
the reason why the number of posts which were de-reserved had been increas-
sing year after year, the Chairman of LIC informed the Committee during
evidence that the de-reservation has been donme mostly in the promotional
cadres as the number of eligible SC/ST persens for these posts was small.
The Committee are not satisfied with this reply. They are surprised to note
that the Corporation could net - find -suitable SCYST caadidates evem for
filling .upvthe class ITI and Class IV posts. The Committee ' feel that esraent
efforts have ‘not been -made by LAC  suthorities te induct SC/ST candidates
particularly in Class I1I and 1V categories which-are feeder cadres.

The Committee are basically opposed to the principle of de-reservation
and desire that the vacancies reserved for Scheduled Castes and Scheduled
Tribes should not, as far as possible, be de-reserved. The Committee,
therefore, recommend that “sincere efforts should be made to induct as many
Scheduled Caste/Scheduled Tribe candidates as possible in the feeder [cadres
at the time of recruitment.



CHAPTER 1V

STAFF STRENGTH AND SHORTFALLS
A. Siwaff Strength and Shortfalls

4.1. A statement furnished to the Committee showing the total number
of smployees in various categories of posts in the Life Insurance Corpora-

tion of India and the number of Scheduled Castes and Scheduled Tribes
among them as on 1-4-1972 is reproduced below :—

Total No. of No. of Percentage
employees sC ST SC ST

Class 1 Officers 3,641 3 1 0.08 003

Class II Officers

(Development .

Officers) 7,900 22 — 0.28 -

Class III—Supervi-

sory & Clerical Staff 35,513 608 . 64 1.71 0.18

Class IV—Subordinate

Staff | 7,209 939 81 13.02 1.12
Total 54263 1572 146

4.2, The Committee have been informed that the pesition regarding
pumber of employees in LIC and the number of Scheduled Castes and
Scheduled Tribes among them as on 1-1-1986 is as under ;—

58
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4.3. When asked to give the reasons for shortfall in the employmeat

«of Scheduled Castes.and nSahoduled . Tribes in the Corposation.as.: agsinst
shein reserved quota,the Miniatry of Finance (Deptt. of Economic Affairs—

' Insurance Division) have informed the Committee in a note furnished to
them as follows :—

“‘The Corporation had received a directive from the Government
providing for reservations of posts and other concessions, etc. in
favour of members belonging to SC and ST in the year 1971.
Since then, the Corporation has been vigorously following the
various instructions in this regard received from the Government
from time to time. ‘Apparently. it may be felt that, the number
6t SCTST employees on the roll of the Corporation falls short of
the expected percentage if related to the total number of emplo-
‘yees. ' Some of the'reasons for the shortfall are : (i) A fairly
substantial portion of -the employees of the Corporation are
those whose services stood transferred to the Corporation from
: the erstwhile insures wnder. Section 11 (1) of the Life Insurance
: Corporation Act, 1956 .with’ the.advent of nationalisation; (2)
It-was not the practice of the-erstwhile insurers to have reserva-
- ¢ion for"Scheduled Caste and Scheduled Tribes; (3) Sufficient
number of suitable candidates do not either apply or pass the
prescribed -test ‘for recruitment particularly from amongst
“Scheduled Tribes; ' (4) Some of those recruited resign after
entry into the service for better opportunities outside.’

4.4. The consolidated statement furnished by Life Insurance Corpora-

tion indicating the total number of employees in LIC as on 1-1-86 and sc/

ST employees. therein shows .that .the representation of Scheduled Castes/
Scheduled: Tribes in.Glass 1, IL.and Class 111 was acgligible. The Commi-

 ttoe observed:that out of 42,136 permanent employees in Class I1I, the
nomber of Scheduled Caste employees - was 1017 only. The percentage of

‘Scheduled Caste and Scheduled Tribe employees in this category was 7.58
.and.2.41 regpectively. Similarly, in Class IV category (excluding sweepers),
-out of 499,umpoury,-omployses,.tbe number of Scheduled Caste employees
.was 30, and.the aumber. of Scheduled Tribe employees was.only one. The
Committee observed:shat * the -percentage -of -Scheduled Caste/Scheduied
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Tribe employees in this category was only 6.01 and 0.20 respectively. The
Committee wanted to know the reasons for such meagre representation of
Scheduled Castes/Scheduled Tribes and action taken or proposed to be
taken to augment the intake of Scheduled Caste/Scheduled Tribe employees
in the LIC. The Ministry of Finance (Deptt. of Economic Affairs—Insu-
rance Division) have informed the Committee in a note as under :—

“Although the recruitments from 1970 onwards have been stric-
tly made as per the directive of the Ministry, however, the LIC
had at that point of time a substantial number of employees
who had been recruited by the ertswhile insurance companies.
At that time, the reservation policy of Government had not
been implemented by them. This can be seen from the fact
that the total strength of LIC on 1-4-1972 was 54,263 and the
number of Scheduled Caste employees was only 1572 represent-

ing 2.89% while the number of Scheduled Tribe employees was
146 representing 0.27% of the total strength.

Since 1972, LIC has brought about a number of concessions and
relaxations in their recruitment and promotion policies with the
effect that the combined percentage of these two categories has
gone up to 8.1% as on 31-3-83. Upto 31-3-86, the total number
of employces of LIC had gone upto 66,476 and the SC ST
employees numbered 7,339. In absolute terms, there has been
an increase of 5,621 SC/ST employees as against a total increase
in staff strength of 12,213 since the base year 1971-72. This
represents 46.04% of the total additional vacancies filled by LIC.

It will thus be seen that since 1972, LIC has substantially made
up for the backlog for the previous years.

Apart from the many concessions given by LIC for recruitment
of SC/ST employees under different categories such as relaxation
in age limit, relaxation in experience and qualifications, modifi-
cation of procedures for calling applications from employment
exchanges, the Corporation has drawn up a scheme for pre-
promotional coaching classes during office hours. Among many
reservations and concessions already allowed and efforts made
by them, mention may be made of the special recruitments thas
they have been undertaking for SC/ST candidates alone through
newspaper drives, writing to the employment exchanges and
contacting the SC/ST Associations/Commissions.
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In view of what has besn stated above, the need to take further
special steps for augmenting ths SC/ST recruitment is not con-
sidered necessary.”

4.5. The following statement furnished to the Committee indicates
the year-wise recruitment made by the Life Insurance Corporation of India
during 1983-84, 1984-85 and 1985-86 in various groups of posts :—
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4.6 The above statement shows thatin LIC 59 posts were resefved
for Scheduled Tribes in Class Il posts during the year 1983-84 but only 44
Scheduled Tribes were appointed against these posts and thus 15 posts
reserved for them remained unfilled. Similarly, in Class III, posts also, as
many as 55 posts for Scheduled Tribes remained unfilled during the year
and the shortfall of ST candidates in Class 1T and Class 11I was 25.42 ;?'er-
cent and 28.94 percent respectively. In 1984-85 while 71 posts were reser-
ved for ST candidates in Class 1T but only 45 Scheduled Tribes were
appointed against these vacancies and as many as 26 posts remained un-
filled. In the same year in Class III posts, 400 posts were reserved for SC
candidates but 376 Scheduled Castes were appointed against these posts
and 24 posts remained unfilled- The position rcgardin’g the number of SC/
ST candidates appointed against the posts reserved for then during 1985- -86,
is also not satisfactory. It may be seen that during ‘lhls period out of 182
posts reserved for SC candidates in Class 1I, only 146 Scheduled Castes
were appointed and as many as 36 posts remained unfilled, and the per-
centage of shortfall of these candidates is 19.78. 1In case of Scheduled
Tribes also the position is not good and out of 91 posts reserved for them,
only 37 Scheduld Tribes were appointed against the vacancies reserved for
~them and thus as many as 54 ST vacancies remained unfillled: During
this period while the percentage of shortfall of SC candidates was 19.78 it
was as high as 54.34 percent in case of ST candidates.

The recruitment of Scheduled Tribes in Clasg J11 posts in the ’hnle.
period is also below the prescribed percentage While 232 posts were
reserved for them, only ~09 Scheduled Tribes. were @ppointed in this cate-
gory and 23 posts remained unfilled, creating a shortfall of 9. 9l percent of
Scheduled Tribes candidates. :

47 Inreplyto. a question, the Additional Secretary, Ministry of
Finance has stated that they would calcutate the backlog of SC/ST candi-
dates in each category of post in the ( orporation from the year 1972 and
would try to fill up the backiog from 197" to 1986 hy making spécial rec-
ruitments. In this connection, the Secreiary. Ministry of Finance stated
as under :

“We will have to find out how to clear this backlog. After
seeing the extent of backlog, we will endeavour to see that this
‘backlog is cleared within a year Iam told that there is a case
with the National Labour Tribunal. Keeping in view the legal
difficulties, we will see that special recruitments go on throogh-
out the year. This is our commitment.”
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4.8 When enquired how the LIC intepded to fulfill the baq‘ ‘.ﬂ’li
by yhich dage thcy will be in a position to do so, the Chalrmnn, ”: of
India stated during evndence as under ‘—

The backlog. we consider is in the roster pomts. Wbl!:h has pot
been fulfilled, since April, 1972. So consxdengg only thege
roster points, so far as class I is concerned, barring q:e technj-
cal cadres, we have not got any backlog- There i is no chglm
in direct recruitment. In case of technjcal qadreq Jike the
Chdrtcrcd Accountants. Engincers certainly these is a lpg;klgj
,of 9 for Scheduled Castes and 6 for Scbedulcd Tnbes "

In this regard the witness added :—

“ln general cadre, we have no problem. We have rectuited
already, what we could. Theie is no backlogatall:’ In the
. technical cadres. like Chartered Accountants, Engmecrs there is
.a backlog. We could not make up, even though we have been
advertising for it. There is a little bit of problem in fegfﬁltlxng
people in these cadres. So far as class I11 is concerned, our
percentage is 14.20% ind we have dlreudy rccrultea whatekr
number we wanted.” '

4.9 About the measure proposed to be takcn to wipe out thc bac!tl?g
in the Corporatlon, the Chairman, LIC of India has stated Qurmg evndenpe
that the Corporation is approachmg the Employment Excban e np al'lo
the SC/ST organisations. Besides, ad-hoc rurultmcn(s were nﬂso ma e to
clear the backlog. :

4.10 The Committee regret to note from the figures furnished to them
that the representation of Scheduled Cast: s and Scheduled Tribes in Classes
I, 1l and Il (as on 1-1-1986) is negligible Out of 42136 permanent
employees in Class 111 posts, the number of Scheduled Caste employees .is
3193 and that of the Scheduled Tribe employees is 1017 only. The por-
centage of SC/ST employces In this category of posts comes to 7 58 and 2.41
respectively. Sjmilarly, in Class IV category’ exclnding Sweepers), out of 499
temporary employees the number of Scheduled Caste employees is 30 and
that of Scheduled Tribe cmployees only one. Thus, percentage of SC/>T
employees in this category is only 6.01 and 0 20 respectively. While giving
reasons for such meagre representation of Scheduled Castes and Scheduled
Tribes and also the action proposed to be taken to augment the intake of SC/
ST employees in the Corporation, the Ministry of Finance (Deptt. of Ecoso-
mic Ml’alrs——lnsurance Division) have informed the Committee that lince

-
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1972, LIC has introduced a number of cobcessions and relaxations in thelr
recruitment and promotion policies which bas resulted in increase of combined
percentage of these two categories to 8.19% as on 31-3-83. The Committee
have also been informed that upto 31-3-86 the total number of employees of
LIC bad gone up to 66,476 and the number of SC/ST employees to 7,339.
There has also been an increase of 5,621 SC/ST employees as against a total
increase in staff strength of 12,213 since the base year 1971-72 which repre-
sents 46.04%, of the total additional vacancies filled by LIC. The Ministry
bave claimed that since 1972, LIC bas substantially made up the backlog of
SC/ST candidates over the previons years.

It has been stated that apart from giving concessions to the SC/ST
employees such as relaxation in age limit, relaxation in experience and
qualification etc. the Corporation has drawn up a scheme for pre-promotion
Coaching Class for SC/ST employees. It bas also been stated thai in addi-
tion, the Corporation has been undertaking special recruitments to recruit
SC/ST candidates only. As such, the need to take forther special steps to

augment the recruitment of Scheduled Castes and Scheduled Tribes in LIC
of India is not considered necessary.

The Committee do not agree with the contention of the Ministry of
Finance that there is no need to take any further special steps to augment
the intake of SC/ST candidates in the Corporation. The Committee find
that the statement showing the year wise recruitment made by the LIC during
1983-84, 1984-85 and 1985-86 indicates considerable shortfall in the represen-
tation of Scheduled Castes and Scheduled Tribes in Class [, I1 and IlI posts.
While in 1983-84, 59 posts were reserved for Scheduled Tribes in Class 11
only 44 Scheduled Tribes were appolnted' against these posts and thus 15
posts reserved for them remained unfilled. Similarly, in Class III posts also,
as many as 55 posts for Scheduled Tribes remained unfilled during the year.
In 1984-85 as many as 26 posts in Class 11 reserved for Scheduled Tribes
remained unfilled. In the same year in Class IlI, 24 posts reserved for
Scheduled Castes candidates remained unifilled. The Committee
are constrained to note that the position regarding the number of SC/ST
candidates appointed against the posts reserved for them is also not satis-
factory. During the samc period in Class 11, 36 Scheduled Caste posts and
34 Scheduled Tribe posts remained unfilled. Besides, the recruitment of
Scheduled Tribes in Class III posts in the year 1985-86 is also below the

prescribed percentage, and 23 posts reserved for Scheduled Tribe candidates
remained unfilled during this period.

Considering the heavy shortfall in all categories of posts in the LIC, the
Committee are led to believe that the LIC authorities are not implementing
the reservation orders/instructions properly and adequate attention is not
given to improve the intake of SC/ST can didates in the Corporation.



69

The Additional Secretary, Ministry of Finance, assured the Committes
during evidence that they would calculate the backlog of SC/ST candidstes
in each category of post in the Corporation from the year 1972 to 1986 and
would try to fill up this backlog by making special recruitments. He also
assured that the LIC wonld make an endeavour to clear the backlog within
one year and by resorting to special recruitments throughout the year
(1987).

The Committee trust that as per the assurance given to them the backlog
of SC/ST candidates in each category of post in the LIC from the year 1972
to 1986 would be calculated without uny further delay and wiped out by the
Corporation within one year i e. during 1987. The backlog so calcalated in
each category of post, details of special recruitment made for its clearance
and the results achieved may be intimated to the Committee.

B. Training Scheme

4.11 The Chaiaman, LIC of India informed the Committee during
cvidence that the prepromotional coaching Scheme was first introduced
by the Corporation in 1979. Its first session was held in Bombay. Initially,”
9 candidates started attending this coaching but by the end of the session
only 1 or 2 candidates remained. The Committee were also informed that
as the training was imparted after office hours very few candidates came
to attend this coaching. '

4.12  As regards the pre-promotion training, Chairman. LIC of India
has stated as under :—

“Pre-Promotion training. we have started. We are considering
whether we should infrom the employment exchanges about the
deficiency we come across so that may or the State Government
may initiate some 8teps to give pre-recruitment coaching to the
people generally.”

4.13 During the evidence the Committee drew the attention of the
representatives of the Ministry of Finance and LIC of India to their reply
that the SC/ST candidates emerged unsuccessful at the time of pre-promo-
tion test even after applying the relaxed standards to them. The Comm-
ittee desired to know the reasons for the mass failure of these candidates
in the tests. The Chairman, LIC has stated that it is yet to be borne by

-their failures in pre-promotion tests. However, the percentage of pass
candidates from SC/ST category was mot very low. The Secretary,
Ministry of Finance has further clarified the point as follows :—
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“Sq.far a5 pramolipngl tests ape copcprned, whospeyer goes
thropgh the 1556, he Rpasses it. o my opinipp, the fast that
theze is a reservatiop pad the fact thag they have a hetter chapee,
sometimes, SC & ST capdidatgs are nqt that carefpl about the
test. Bmtipis not a criticism of resejvations. I thjnk, they
take these things cagily. I am syre, this training programme,
if properly given will really benefit them.”

4.14 The Chaictmag, LIC of India has ipformed the Compittee, during
Avidgncs thay the pre:promatign cqgghing Scheme Which wap stagted in
K979 has.hesn 1rxivad seceptly. Regarding restartiy g the scheme fe infor-
med the Committes as ynder i—

“It is ondy fior SC & ST. We tried it qutside the office hours.
But then we found that the attendance was very poor. So, that
scheme did not sygesed. Thep we said that this training should
be given during -the office hours. The _ results of this scheme
are yet to he seen. We haye givep instructiops to all our
Rivisignal offices that they should try this type of traiping in
their offices.”

4.13. 1o this regacd the Ministry of Fihance (Department of Ecogo-
#s Affairs—lpsugapce Division) bhave informed the Committee in a note
"as follows :—

“Rrenpromotion Coaching Classes {or the eligible SC/ST emplo-
yees of the LIC Will be conducted by every Divisional Office to
equip the concerned employees with the necessary know-how

of the varjous subjects.go that it will improve their promotional
{prosperts and bepefit them in the long run.”

The deteils of the coachipg classes are as follows :
(1) Duration of the Course : The course will not exceed 2 weeks.

Q) Hours of Training ( : The classes will be held on all working
days during office hours prior to every
promotion Test. )

€3) Syllabus DA
A. For promotion of Class Il cmployees

Al departmental tegts will he by papers. Each paper }wi‘ll_be of three
_bours duration and will carry maxjmum 100 marks. A SC/ST capdigate
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who secures at ledst 40% marks Yo each section/phpér will be declared
successful in the test. If more that one paper is prescribed for any test,
a candidare hiis to paks in all the papers in ohe -ard the same atfempt.
The sylfabus of each test is see set out below :—

1. For promotion to the cadre of Higher Grade ‘Assistants :

There will be two papers, each of thrée hours' duration &nd ‘¥Ach
carrying 100 marks.

First Paper —General English :

The sylabus far this paper will be more or less similar to the first
paper prescribed 'for ‘profidtion to the cudre ' f Supérinttadents.

Second papei=Princtples & Practive of £ife Yistirahce :

This paper will be designed to asséss the En6wleédge 'of ‘the employees
in regard to the legal, acturial and precedural aspects of Life insu-
rance in so far as they relate to New Business & PHS Departments of
a Divisional office. A candidate is expeédftd'td Blive thorbugh’know-
lege of the working of these departments.

2. For proinotion to the cadre of Assistants :

Thete ‘will be only'bne paper of fliree hours’ duration consisting of two
sections—Section I : English, Section 1I : Arithmegic. Each section will
carry miximum 50 marks. A candidate is expected to have the High

School Standard.

‘Seetfon T—English (Maxinium Marks-50)

Simple compreletision, simple Téttér-Writing, ‘graiheér-uive of préposi-
tions, articles, adjective and’advérbs (simple qtestiotts asking tie -
‘dates to fill'up the blanks will be'asked)—Nfeking' fciRnEes ting §Mvn
words—active voicc and passive voice—direct and-indirodt:spéotintes—
convertion of one into the other.

Section' IT— Arithmetic (Maximum Madrks : '50) :

Calcilations involVing §itiple fractions 2nd 'detimials-fétio and pro-
Pottion —averages—péréentdge—sidiple ahd 'cofipound “interest and .
amount—nedsiremeéit ‘of ‘area 6f ‘trigngtlur ‘gnd ‘rectangular
objects.
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B. For promotion of Class IV employees

The departmental test for promotion to the cadre of Record Clerks
will be mainly of a practical nature relating to the functions of the Record
Clerks which will generally cover the items given below. The test in each
item will be of 20—minutes’ duration. There will be an interval of about
10 minutes between two successive items. Speed and accuracy will be
the two criteria on which the performance of a candidate in the test will
be evaluated.

Items of the Test :

(i) Sorting of policy index cards in alphabetical order.

(ii) Sorting of policy index cards in numerical order.

(iii) Posting of Inward Letters Register.

(iv) Posting Despatch Register-
(v) Addressing Envelopes.

(vi) Simple copying of Staff Record Sheets.

(4) Venue "+ The Classes will be held at every Divi-
sional Office of the Corporation.

(5) Test : One test will be conducted at the end
' of the complete course.

The trainees will be treated on duty and paid TA/DA as per rules.
Lodging/Boarding facilities will also be-provided for outstation trainess.”

4.16 When the Committee suggested during evidence that LIC should
start pre-recruitment training also so that SC/ST candidates could be bene-
fitted in the examination/interview, the Secretary, Ministiy of Finance
stated as follows :—

“I think the Chairman’s point is whether we can give some
training. This is donc by the Home Ministry, for the adminis--
trative services. Perbaps the suggestion is whether we can do
something like that. We can examine the same. But the pro-
blem. is when we advertise, or when we recruit people, we do
not get sufficient numbers. They come, but they cannot do the
job. It is really a problem to find suitable persons who can do
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the classes for those who join. Butin Kanpur, Bombay and
some other places the State Governments have some traiming
centres where we can ask these people to go. For banks:this
is being done. We will examine and see how best this can be

done.”

4.17 In this regard the Ministry of Finance (Department of Econo-
mic 'Aﬁairs—lnsurancc Division) have stated in a note as follows :—

“LIC do not conduct pre-recruitment training for SC/ST.
However, after the oral evidence was given by the Chairman
of the Corporation alongwith a representative of the Finance
Ministry before the Parliamentary Committee for the welfare of
SC/ST, the Central Office of the Corporation has issued instruc-
tions to all the offices to give feed-back to the employment
exchanges whenever the SC/ST candidates sponsored by them
for recruitment are not selected by the Corporation to enable
them to provide the necessary training to them with the help
- of State Training Institutes and Government. Training Machi-
neries. By this measure, the Corporation expects to better
the chances of the SC/ST candidates for gaining entry into its

services.”

4.183 Inreply to a specific question whether the Life Insurance Cor-
poration of India was sending their officers for training abroad, the
Committee have been informed that there is no scheme in the Corporation

for sending its employees for training abroad.

419 The Committee note that the pre-promotion coaching scheme in

LIC which had been shelved for about seven years has since been reviewed
and all the Divisional offices of LIC have now been instructed to give this
coaching during office hours to get encouraging response from such candidates.
The Committee appreciate the gesture of treating the trainees attending the
coaching classes as on duty during the training period and also of paying

. them TA/DA as per the rules. The Committee bave no doubt that the coach-
ing classes will improve the promotional prospects of the SC/ST candidaf :s
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to a great extent and will benefit them immensely. The Committee do hope
that the coaching classes will be started by the Divisional Offices of LIC

without any delay so as to achieve the desired result. The Committee should
be informed of the details of progress made and achievements therefrom.

4.20. The Committee desire that as promised by the Secretary, Minis-
try of Finance during the evidence LIC should immediately arrange to import
pre-recruitment training to SC/ST candidates so that SC/ST candidates could

be better equipped and qualify in the examination and interview held for
various categories of posts,



CHAPTER V

A. Complaints Grievances

5.1 Regarding the procedure followed for redressal of grievances of
SC/ST employees in the LIC, the Ministry of Finance (Deptt. of Economic
Affairs—Insurance Division) have informed the Committee that there is a
Liaison Officer for SC/ST at Central Office and S such Liaison Officers at the
Zonal Offices who have been appointed to look after the Welfare of SC/ST
employees and to safeguard their interests. Any aggrieved SC/ST employees
of the Corporation can make a representation to the Liaison Officer for

5.2 When asked whether any complaint register was being maintai-
ned in order to register the grievances of SC/ST employees of the Corpora-
tion, the Committee have been informed that a complaint register is main-
tained by the Corporation to register the grievances of all its employees.

5.3. In reply to a specific question as to how maay complaints were
received from SC/ST employees during each of the last three years, it has
been stated that since the Corporation is not maintaining a separate com-
plaint register for SC/ST employees, it is not possible to quaatify the exact
number of complaints received from SC/ST employees during each of the
last three years.

5.4 In a subsequent note furnished to the Committec it has been
stated that as advised by Study Group II of the Parliamentary Committee
on the Welfare of SC/ST during its study tour at Bombay in January, 1986,
the Central Office of the Corporation have already issued instructions to all
its offices to maintain a separate Grievances Register to note the grievances
of SC/ST employees of the Corporation vide their circular dated 10th

September, 1986.

5.5 Asked to give the number of complaints/grievances received
from the SC/ST employees of the Corporation .from the date from which
the Corporation started maintaining the separate complaint register, the
Committee have been informed that all the offices of the LIC have started
maintaining a separate Grievances Register for SC/ST only recently. As

15
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such, LIC will be in 8 position to give the requisite information at the end
of the quarter ending March, 1987 at the earliest.

5.6 When the Committee asked about the nature of complaints recei-
ved generally from SC/ST employees and the time taken in disposal of
individual complaint it was stated that generally, grievances related to
transfer of SC/ST employees to remote places and mofussil Branch Offices
and a few grievances related to non-promotion of SC/ST candidates. It
was also stated that it was difficult to state the time taken for disposal of
each complaint. However, the Corporation promptly attended to the
grievances of the SC/ST employees.

5.7. The Committee note that in Life Insurance Corporation of India
no separate register was being maintained to register the grievances of SC/
ST employees of the Corporation. However, the LIC has now started to
maintain a separate Grievances Register to register the grievances of SC/ST
employees of the Corporation. Central Office of the Corporation bhave also
issued instructions to all offices to maintain a separate Grievances Register
to note the grievances of SC/ST employees with a view to creating confidence
among the SC/ST employees of the Corporation and to instil a feeling. among
them that their interests are well looked after, their grievances/representa-
tions should be processed and disposed of judiciously/sympathetically and
promptly by all the offices of LIC in India. The Committee recommend
that a quarterly report indicating the grievances received from SC/ST
employees of the Corporation and their disposal may be submitted to the
highest executive in the office to which the grievances register pertains. The
Central Office of L1C shounld also devise a mechanism to inspect grievances
registers of all its offices at least once im six months and issue necessary
foatructions from time to time in regard to removal of deficiencies noticed
during inspection of such Grievances Registers.

B. Housing Fecilities

5.8 The Ministry of Finance (Department of Economic Affairs—
Insurance Division) have informed the Committee in a note that the Life
Insurance Corporation provides staff quarters to its employees. However,
there is no separate housing facility designed solely for the SC/ST
employees. ’ '

59 When asked whether any percentage of residential accommoda-
tion was reserved for SC/ST in the LIC, the Committee have been informed
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that 10% of the staff quarters falling vacant in every financial year are
allotted to the SC/ST employees of the Corporation.

5.10 In reply to a specific question  as to how many quarters in each
_category have been allotted to the SC/ST employees in the Corporation,
the Committee have been informed that as on 31-3-1985, in all, 3491 staff
quarters/lease accommodations were allotted to LIC employees. Amongst
them 242 have been allotted to the Scheduled Castes employees and 54 to
the Scheduled Tribe employees.

5.11 The Committee note that 10%, of the staff gquarters falling vacant
in every financial year are allotted to SC/ST employeeain LIC. Thy
Committee. feel that the percentage of allotment of . quasters to Scheduled
Caste and Schedaled Tribe employees should be augmented as generally they
do not own houses and also find it very difficult to get rented residential acco-
mmodation.

K. D. SULTANPURI

NEw DELHI Chairman,
_April 15, 1987 B Commitiee on the Welfare
Chaitra 25, 1509 (Saka) af Scheduled Castes and

Scheduled Tribes.



APPEN DIX‘

(Vide Para 4 of Introduction)

Summary of conclusions|Recommendations contained

in the report

Sl Reference Summary of Conclusions/
No. “to Para No. Recommendations
in the Report
1 2 3
1 112 The Committee note that the Life In-

surance Act of 1956 provides for not exc-
eeding 16Members on the Board of Dire-
ctors of the Corporation. At present there
are 8 Members on the Board of Directors
but none of them belongs to SC/ST. The
Committee have been informed that in
1984 the Department of Economic Affairs
of the Ministry of Finance had considered
names of certain SC/ST persons for appo-
intment on the Board of Directors but
these names were not approved by the
Government finally. The Committee
were also informed that the Government
were considering some names for inclusion
in the Board of Directors of the Corpora-
tion. During evidence, the Secretary,
Ministry of Finance also agreed to the
suggestion of the Committee that one SC/
ST member should be -appointed in the
Board of Directors of the bLife Insurance
Corporation.

18
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The Committee recommend that as a
matter of policy at least one person be-
longing to SC/ST must be appointed on
the Board of Directors of Life Insurance
Corporation of India with a view to safe-
guard the interests of SC/ST employees.
The Committee are surprised to note that
in 1984 names of certain SC/ST persons
were considered by the Ministry of
Finance for appointment on the Board of
Directors but finally no one was appointed
by the Government. The Committee firmly
believe that with sincere and concerted
efforts it should not be difficult to find a

suitable nominee from amongst Scheduled
Castes/Scheduled Tribes for appointment

. on the Board of Directors.

The Committee, would. therefore, like the
Government to ensure that atleast one
Director from amongst the Scheduled
Castes/Scheduled Tribes is appointed on
the Board of Directors of LIC at the ear-
liest opportunity.

The Committee note that the LIC receiv-
ed the Presidential Directives regarding
implementation of reservation orders in
March, 1971 but these orders were made
applicable w.e.f. 2 September, 1972. The
Committee wanted to know who was
responsible for not calculating the backlog
from March, 1971 to September, 1972 and
in not clearing the same. To tbis, the
Secretary, Ministry of Finance stated dur-
ing evidence, ‘“We will ask the LIC to go
ioto that and fix responsibility and take
action.” The Committee feel that the
delay of nearly 1} years in implementing
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2.17

the reservation orders by the Life Insu-.
rance Corporation of India after the
receipt of the Presidential Directives has
deprived many SC/ST employees of their
due opportunity of getting service/promo-
tion in the Corporation. The Committee
reoommend that as per the assurance
given by the Secretary, Ministry of
Fimance during evidence, responsibility
should be fixed on the defaulting officers
and action taken against those who were
respoansible for delaying the implementat-

- ion of reservation orders both for recruit-

meat and promotion in LIC.

The Committee note that the Secretary,
‘Ministry of Finance gave an assurance
during evidence that they will calculate
the number of SC/ST vacancies which
were lost during the period from March,
1971 to September, 1972 during which
period Presidential Directives regarding
reservation orders were not implemented
and will give that number of vacancies to
Scheduled Cestes/Scheduled Tribes as one
timie measure. The Committee have been
informed in a subsequent note furnished by
the Ministry of Finance (Deptt. of Econo-
mic Affairs—Insurance Division) that the
number of the aforesaid SC/ST vacancies
to be filled have already been calculated
on the basis of 15% reservation for Sche-
duled Castes and 73% for Scheduled
Tribes to the total recruitment made dur-
tng that period. It has also been stated
that ‘the net short fall of SC/ST vacancies
for the period 1971-72 and 1972-73 after
deducting the number of SC/ST persons
‘regrufted during this period is as under:
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2

3

Class of Post

2.38

Total Shortfall
SC ST

I 7 4
II m 57
111 524 366
Iv - 57

The Committee have further been inform-
ed that the LIC has now apportioned this
shortfall to all its Zonal Offices and each
Zonal Office has been instructed to hold
special recruitment to fill up the shortfall
of SCs/STs in each category of postsin
their respective Zones.

The Committee recommend that the Cor-
poration should take immediate measures
to ‘ensure that its Zonsl Offices fill up
these vacancies immediately by making
special recruitment. The outcome of the
measures taken to fill up these vacancies
including special recruitment by each
Zonal Office of the Corporation may be
intimated to the Committee.

The Committee are surprised to note that
during the last 3 years the Liaison Officers
of the Central Office, Bombay and those
of the five Zonal Offices of the LIC had
not held even a single meeting to discuss
the matters of common interest on reser-
vations like interpretation of reservation

. rules and the problems concerning imple-

mentation of the reservation orders.
Even no formal meeting of the Liaison
Officers has ever been convened by the
Central Office of the Corporation to dis-
cuss the problems relating to Scheduled
Castes and sheduled Tribes.

——
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2.39

The Committee, therefore, recommend
that the Liaison Officers of the various
offices of the LIC should hold meetings
frequently and at least once in
six months to discuss the matters of
common interest relating to the implemen-
tation of the policy of reservation.

The Committee note that in the Insurance
Division of the Ministry of Finance,
Deptt. of Economic Affairs, thereisa

- separate section which is responsible

inter alia for watching the implementation
of Government of India orders regarding
reservations for, and employment of,
Scheduled Castes and Scheduled Tribes
in the LIC.

In reply to the question why no separate
Cell had been set upin the Ministry of
Finance when there were clear instruct-
ions of the Government in this regard,
the Secretary, Ministry of Finance conced-
ed during official evidence that “‘there is
no separate section. We plead guilty.”
He further stated that in this re-
gard he will have to consult the
Cabinet, as no post can be created unless
the proposal therefor is cleared by the
Cabinet. He assured the Committee to
sent the proposal for creation of the posts
to set up a separate cell to the Cabinet on
the following day. The Committee hope
that the Ministry of Finance must have
got cleared the proposal for creation of
posts for the cell from the Cabinet now.
The Committee earnestly feel that the
interests of SC/ST employees of the Cor-
poration can better be safeguarded only
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3.29

when a separate cell is set upin the
Ministry.

The Committee, therefore, recommend
that a separate cell under the charge of a
Deputy Secretary preferably belonging
to SC/ST should be set up in the Ministry
of Finance (Deptt. of Economic Affairs—
Insurance Division) as early as possible to
ensure due compliance of the order of
reservation for SC/BT issued from time to
time and tolook into the grievances of
SC/ST in the Life Insurance Corporation
of India. The aforesaid cell may be
carved out from among the existing staff
without putting it off on the plea of creat-

ing new posts.

The Committee note that the appointing
authorities in Life Insurance Corporation
of India do not indicate the precise rea-
sons for the rejection of SC/ST candidates
to the Employment Exchanges which
could facilitate the latter in sponsoring in
future the right type of candidates belong-
ing to these communities. During evi-
dence, the Chairman, LIC expressed
certain difficulties in giving the reasons
for the rejection of SC)ST candidates to
the Employment Exchanges. However,
the Committee have been informed subse-
quently that the LIC have now issued
instructions to their recruiting offices to
undertake an analysis of the reasons for
rejection of SC/ST candidates pinpointing
the deficiencies noted in them and to keep
the sponsoring Employment Exchanges
apprised in this regard soas to enable

w——
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3.30

3.31

them to sponsor the right type of candi-
dates for the vacancies which are to be

" filled in future.

The Committee hope that in future the
recruiting offices jn the Life Insurance
Corporation of India will strictly adhere
to the instructions issued by Central
office of the Corporation and the appoint-
ing authorities will invariably convey to
Employment Exchanges the precise rea-
sons for the rejection of Scheduled Caste/
Scheduled Tribe candidates so as to enable
them to sponsor for future vacancies right
type of candidates from these
communities.

The Secretary, Ministry of Finance assured
the Committee during evidence that the
Ministry of Finance will issue instructions
to all the Public Undertakings under its
control that whenever the appointing
authorities reject theijSC/ST cancidates
they should convery reasons for rejection
of these candidates to the Employment
Exchanges so that the latter may sponsor
for future vacancies the right type of
SC/ST candidates.

The Committee, recommend that as promi-
sed by the Secretary, during evidence, the
Ministry of Finance should issue, if not
already done the aforesaid instructions
immediately to all the public undertakings
under its control and furnish a copy there-
of to the Committee.

The Committee are unhappy to note that
in Life Insurance Corporation of India
the appointment/interview letters issued
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to the candidates were not sent by regis-
tered post due to which receipt of letters
in time by all the candidates could not be
ensured. There was also possibility of
some of the letters being lost in transit
resulting in the loss of oppertunity to
many deserving SC/ST candidates to get
the employment for no fault on their
part. The Ministry of Finance (Depart-
ment of Economic Affairs—Insurance
Division) have informed the Committee
in a subsequent note that all the recruit-
ing offices of the Corporation have since
been directed to send letters of appoint-
ment/interview for all posts by registered
mail to all the candidates including the
Scheduled Caste/Scheduled Tribe candi-
dates. The Committee hope that in future
all the recruiting offices of the Corpora-
tion will strictly adhere to the instructions
issued to them in this regard and all
appointment/interview letters would be
sent to the Scheduled Caste/Scheduled
Tribe candidates only by registered post.

Secretary, Ministry of Finance. (Deptt. ora
Bconomic Affairs—Insurance Division)
assured the Committee during evidence
that in future in LIC, SC/ST candidates
will be interviewed on separate dates and
in.soparate blocks, i.e. on a day other than
the day on which general candidates are
interviewed. The Committee have ajso
been informed that by way of implementa-
tion.of the aforesaid assurance given to
the Caommittee the LIC have already
issued orders that interviews of SC/ST
candidates, both in the matter of recruit-
ment as well as promotion must be held




86

3

10.

338

on separate days (and not mere by sepa-
rate sittings) i.e. on days other than those
during which general candidates are
interviewed for recruitment/promotion.
The Committee trust that as per the as-
surance given to the Committee the SC/ST
eandidates in the Life Insurance Corpora-
tion of India will invariably be interview-
ed on scparate dates and in separate
blocks i.c. on a day other than the day on
which general candidates are interviewed
so that interviewing body is prominently
aware of the need for judging the SC/ST
candidates by relaxed standards.
The Committee note that in Life Insur-
ance Corporation of India one person
belonging to Scheduled Cate/Scheduled
Tribe is invariably included in all Recruit-
ment ~ Boards/Departmental Promotion
Committees. The Chairman, LIC of
India informed the Committee during
evidence that earlier such SC/ST member
was included only at the time of intervie-
wing the candidates belonging to the
reserved communities but from February,
1986 onward the Corporation has started

.having one SC/ST member in the inter-

view Board even when only the general
category candidates are interviewed.

The Committee need hardly emphasige
that the LIC should strictly adhere to the
directive issued by the Ministry of Fin-
‘ance and ensure that at least one person
belonging to Scheduled Caste/Scheduled
Tribe is always included in all Recruit-
ment Boards/Departmental Promotion
Committees in their Central/Zonal and
Divisional offices, irrespective of the fact
whether they are interviewing SC/ST
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12.

3.42

3.52

candidates or general candidates so as to
ensure that SC/ST candidates are judged
by relaxed standards and not by the
standards by which the general candidates
are judged.

The Committee note that in Life Insur-
ance Corporation of India Scheduled
Caste/Scheduled Tribe candidates are
given certain concession/relaxations both
in case of direct recruitment snd promo-
tions. These concessions/relaxations
include relaxation in age and qualification,
assessment with relaxed standards and
payment of second Class railway return
fare whenever they come for written
test/interview. The Committec have mo
doubt that if these concessions/relaxations
are implemented by the LIC both in letter
and spirit a8 good number of Scheduled
Caste and Scheduled Tribe Candidates
would be available for the reserved vacan-
cies.

The Committee are happy to note that
suggestion made by Study Group II of the
Parliamentary Committee on the Welfare
of Scheduled Castes and Scheduled Tribes
to announce the vacancies reserved for
Scheduled Castes/Scheduled Tribes over
the All India Radio and Television bas
since been accepted and the decision has
been communicated to all offices of the
Corporation on 10.9.86 vide Circular
Ref:PER/A.No.3705/ASP/86. The Com-
mittee further note that all the Recruiting
Offices of the Corporation have also been
asked to endorse copies of the advertise-
ment to the Director of Doordarshan and
to the authorities of All India Radio to
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3.60

give publicity to the recruitment of Sche-
duled Caste/Scheduled Tribe candidates.
The Chairman, LIC informed the Com-

‘mittee during evidence that earlier copies

of advertisements were not sent to local
MPs/MLAs but very recently the Cor-
poration has taken a decision that copies
of advertisements should also be sent to
them.

The Committee recommend that witha
view to glve wide publicity of vacancies
reserved for Scheduled Castes/Scheduled
Tribes, the LIC should also send copies
of advertisements to Members of the
Parliamentary Committee on the Welfare
of Scheduled Castes/Scheduled Tribes
besides the local Scheduled Caste/Sche-
duled Tribe, MPs MLAs as already
decided. The Committee do hope that
after such wide publicity of reserved
vacancies and their announcement over
AIR and Television SC/ST candidates
living in remote areas of the country
would also respond to these advertige-
ments in good number.

The Committee are constrained to note
that there is a big shortfall in the matter
of promotion of SC/ST employees in
different categories of posts in the LIC
of India. The number of and percentage
of SC/ST employees promoted during the
last 3 .years ie. 1983-84, 1984-85 and
1985-86 is not satisfactory. In 1983-84
in class I posts out of a-total number of
745 employees who were promoted the
number of Scheduled Caste and Scheduled
Tribe candidates was only 44 and 2 respe-

-ctively. The percentage of promotion of

-
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these candidates to the total promotion
made in this category was only 5.9 and
0.3 resppectively. In the same year in
Class III, the number of SC/ST candid-
ates who were prometed was also
negligible. In this category out of 2536
employees promoted only 194 were Sche-
duled Caste and 139 Scheduled Tribe
employees and their percentage was only
7.6 and 5.5 respectively. During 1984-85
also the number of SC/ST employees who
were given promotion s much below the
required percentage. In Class I, out of
353 candidates only 35 Scheduled Castes
and S Scheduled Tribes were promoted,
their respective precentages being 1.7 and
1.4 only. During the same year in class
IIL, out of 1548 employees only 178 Sche-
duled Castes and 56 Scheduled Tribes
were promoted and their percentage was
11.5 and 3.6 respectively. Similarly
- during 1985-86, out of 616 total employees
promoted, 46 were Scheduled Castes and
7 Scheduled Tribes which comes to only
7.5% and 1.1% only. Similarly, in Class
I1I, out of 2405 employees who were given
promotion only 172 Scheduled Castes
and 46 Scheduled Tribes were promioted
and their respective percentage was 7.2
and 1.9 The Committee are surprised to
pot that even in Class IV categories
(excluding sweepers), out of 77 employees
who were given promotion, only 13 Sche-
dule Castes and 3 Scheduled Tribes were
promoted with a percentage of 16.9 and
3.9 respectively.

The Committee recommend that the LIC
should ensure that the orders of reser-
vation in promotions . issued from time to
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time by the Department of Personnel and
Administrative Reforms/Bureau of Public
Enterprises are rigidly followed and
liberal concesssion/relaxations: given to
SC/IST employees at the time of pro-
motion so that all the vacancies reserved
for them are actually filled by the SC/ST
employees and the shortfalls are oblit-
crated at the earliest.

The Committee are surprised to note that
the LIC has so far not been following the
the practice of communicating adverse
remarks made in the Annual Confidential
Reports of its employees. The Committee -
fail to understand as to how the SC/ST
employees in the L1C will come to know
about their deficiencies unless the same
are communicated to them. The practice
of communicating adverse remarks made
in the Apnual Confidential Reports of
the employees is well established every-
where and is invariably followed by all the

Ministries/Departments of the Govern-
ment of India.

The Committee recommend that the
adverse remarks made in the Annual
Confidential Reports of all SC/ST emp-
loyees of the LIC should invariably be
communicated to them so that they may
come to know about thefr deficiencies and
then try to make improvements in the
fields in which they are lacking.

The Committee feel that this will help in
increagsing the changes of promotion of
SC/ST employees, particularly in those
cases where promotion is made on the
basis of seniority subject to fitness and
where the Annual Confidential Reports
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carned by the employees are of greas
importance.
15 3.74. The Committee mnote that rosters are

being maintained in the Life Insurance
Corporation of India both for direct
recruitment and promotions. As regards
the inspection of rosters by the Liaison
OQfficers. the Committee have been inform-
ed that the rosters are inspected by the
Liaison Officers either after each recruit-
ment/promotion is completed or annually,
depending on the number of recruitments/
promotions conducted by the Corpora-
tion. The Liaison Officer signs the rosters
after going through the summary state-
ment at the end. The Ministry of Finance
(Deptt. of Economic Affairs—Ipsurance
Division) bave informed the Committee
that Insurance Division proposed to make
an on the spot sample checking of rosters
maijntained bv  the Zonal/Divisional
Offices of the LIC to verify physically that
the Government of India instructions
on  reservations for  Scheduled
Castes/Scheduled/Tribes are followed
by them strictly and to suggest corr-
ective mecasures wherever  necessary.
The Insurance Division of the Ministry of
Finance has already drawn up a pro-

gramme for the next 6 months for the
ngpection of rosters at different offices of
the LIC.

The Committee hope that by row the
Insurance Division of the Ministry of
Finance might have started on the spot
sample checking of rosters maintained by
the Zonal/Divisional Offices of the LIC to
verify physically that the Government of
India instructions om reservations for
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Scheduled Castes/Seheduled Tribes are
followed by them strictly and the correc-
tive measures suggested in their mainte-
nance wherever necessary have already
been taken by the coricerned offices of the
Corporation. The Commiteee desire that
they should be apprised of the latest
position regarding the on the spot sample
checking of rosters by the Insurance Divi-
sion of the Ministry of Finance and the
outcome thereof within next three months.

The Committee nofe that generally discre-
pancies/shortcomings, found in the mainte-
nance of rosters in the Corporation, per-
tained to tHe non-maintenance of rosters
for temporary appointments for a period
of 45 days or more and non-inclusion of
appointments of dependents of the deceas-
ed employees in the rosters. Besides,
entries in the rosters were not signed by
the Liaison Officer immediately at the end
thereof.

The Committee need hardly stress that
rosters are the only mechanism through
which a watch is kept on the proper place-
ment of Scheduled Castes/Scheduled
Tribes in services against the vacancies
reserved for them. In “fact they are the
kingpins on which the whole system of
implementation of reservation orders rests
and their proper maintenance &eeps
authorities concerned informed of the
representation of Scheduled Castes and
Scheduled Tribes at the various pointsin
different posts and the shortfalls, if any,
can be detected immediately, The
Committee, therefore, stress that rosters
should be maintained strictly inaccor-
rdance with the instructions on the subject
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by the Life Insurance Corporation of
India and checked regularly by the compe-
tent authority and duly signed in token of
such checking. Discrepancies, if any,
noticed during the inspection of rosters
should be rectified immediately and also
brought to the nosice of the Head of the
Department.

The ‘Committec are happy to note the

" suggestions made by the Ministry of

Finance (Deptt. of Economic Affairs—
Imsurance Division) for overcoming the
shortcomings noticed in the maintenance
of rosters viz. that the Higher Grade Assis-
tants maintaining the rosters in the Divisi-
onal/Zonal Offices .of the Corporation
should be given a training regarding the
maintenancee of rosters by the Zonal
Lifson Officers once in a year. The
Committoe, however, feel that merely the
maintesance of rosters and their periodi-
cal-laspection by the concerned Liaison

" Officers is not sufficient. It is more impor-

tant that the rosters are maintained by the
LICim a proper manner. For this purpose
some training should also be given to the
officers and staff entrusted with the work
relating to the maintenance of rosters.
The Committee,therefore, recommend that
the training courses should be arranged
for the officers and staff who are responsi-
ble for the unkeep and maintenance of
rosters in LIC. An- yearly conference of
senior offieers responsible for maintaining
the rosters should be held at which the
procedures may be discussed and any
difficulties - felt in interpretation of amy
instructions may be clarified for guidance
of all the participants. '
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The Committee note that in Life Insurance
Corporation of India a large number of
posts have been de-reserved during 1983-
84, 1984-85 and 1985-86 in various cate-
gories of posts. When the Committee
wanted to know the reason why the num-
ber of posts which were de-reserved had
been increasing ycar after year, the
Chairman of LIC informed the Com-
mittee during evidence that de-reservation

_has been done mostly in the promotional

cadres as the number of eligible SC/ST
persons for these posts was small. The
Committee are not satisfied with this
reply. They are surprised to note that the
Corporation could not find suitable SC/
ST candidates even for filling up the Class
IIT and Class IV posts. The Committee
feel that earnest efforts have not been
made by LIC authorities to induct SC/ST
candidates particularly in Class III and
IV categories which are feeder cadres.

T\he Committee are basically opposed
to the principle of de-reservation and
desire that the vacancies reserved for

‘Scheduled Castes and Scheduled Tribes

should not, as for as possible, be de-
reserved. The Committee, therefore,
recommend "that sincere efforts should be
made to induct as many Scheduled Caste/
Scheduled Tribe candidates as possible in
the feeder cadres at the time of recruit-
ment.

The Committee regret to note from the
figures furnished to them that the repre-
sentation of Scheduled Castes and Schedu-
led Tribes in Class I, II and Class III (as
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on 1-1-1986) is negligible. Out of 42136
permanent employees in Class III posts,
the number of Scheduled Caste employees
is 3193 and that of the Scheduled Tribes
employees is 1017 only. The percentage
of SC/ST employees in this category of
posts comes to 7.58 and 2.41 respectively
Similarly, in Class 1V category (excluding
Sweepers), out of 499 temporary emplo-
yees the number of Scheduled Caste
employees is 30 and that of Scheduled
Tribe employees only one. Thus, per
centage of SC/ST employees in this cate-
gory is omly 6.01 and 0.20 respectively.
While giving reasons for such meagre
representation of Scheduled Castes and
Scheduled Tribes and also the action
proposed to be taken to augment the in-
take of SC/ST employees in the Corpora-
tion, the Ministry of Finance (Deptt. of
Economic Affairs—Insurance Division)
have informed the Committee that since
1972, LIC has interoduced a number of
concessions and relaxations in their
recruitment and promotion policies which
has resulted in increase of combined
percentage of these two categories to 8.19%
as on 31-3-83. The Committee have also
been informed that upto 31-3-86 the total
number of employees of LIC had gone
up to 66,476 and the number of SC/ST
employees to 7339. There has also been
an increase of 5,621 SC/ST employees as
against a total increase in staff strength of
12,213 since the base year 1971-72 which
_represents 45.04% of the total additional
vacancies filled by LIC. The Ministry
have claimed that since 1972, LIC has
substantially made up the backfsg of SC|
ST candidates over the previous years.
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It has been stated that apart from
giving concessions to the SC/ST employees
such as relaxation in age limit, relaxation
in experience and qualification etc. the
Corporation has drawn up a scheme for
pre-promotion Coaching Class for SC/ST
employees. It has also been stated that
in addition, the Corporation has been
undertaking special recruitments te
recruit SC/ST candidates only. As such,
the meed to take further special steps to
augment the recruitment of Scheduled
Castes and Scheduled Tribes in LIC of

India is not considered necessary.

.The Committee do net agree with the
conenttion of the Ministry of Finanee
that there is no need to take any further
special steps to augment the intake of SC/
ST candidates in Corporation. The
Committee flnd that the statement show-
ing the year-wise recruitment made by the
LIC during 1983-84, 1984-85 and 1985-86
indicates considerable shortfall in the
representation of Scheduled Castes and
Scheduled Tribes in Class I, II and III
posts. While in 1983-84, 59 posts were
reserved for Scheduled Tribes in Class II

.only 44 Scheduled Tribes were appointed

against these posts and thus I5 posts
reserved for them remaijned unfilled.
Similarly, in Class 1II posts also, as many
as 55 posts for Scheduled Tribes remained
unfilled during the year. In 1984-85 as
many as 26 posts in Class 1I reserved for
Scheduled Tribes remained unfilled. In
the same yecar in Class 111, 24 posts reser-
ved for Scheduled Caste candidates remai-
ned unfilled: The Committee are const-

rained to note that the position regarding



the number of SC/ST candidates appoin-
ted against the posts reserved for them is
also not satisfactory. During the same
period in Class II, 36 Scheduled Caste
posts and 34 Scheduled Tribe posts remai-
ned unfilled. Beside, the recruitment of
Scheduled Tribes in Class III posts in the
year 1985-86 is also below the prescribed
percentage, and 23 posts reserved for
Scheduled Tribe candidates Cremained
unfilled during this period.

Considering the heavy shortfall in all
categories of posts in the LIC, the Commi-
ttee are led to belive that the LIC autho-
rities are not implementing the reservation
orders/instruction properly, and adequate
attention is not given to improve the
intake of SC/ST candidates in the Cor-
poration.

The Additional Secretary, Ministry
of Finance, assured the Committee during
evidence that they would calculate the
backlog of SC/ST candidates in each
category of post in the Corporation from
the year 1972 to 1986 and would try to
fill up this backlog by making special
recruitments. He also assured thatthe
LIC would make an endeavour to clear
the backlog within one year and by resort-
ing to special recruitments throughout the
year (1987).

The Committee trust that as per the
assurance given to them the backlog of
SC/ST candidates in each category of post
fn the LIC from the year 1972 to 1986

would be calculated without any further
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d#fay 4md wiped out by the Corporation
within: one year /. e. during 1987. The
®icklog so calculated in each category of
post, ‘details of special recruitment made
#5r ity ‘elearance and the results achieved
ity be intimated to the Committee.

. The Committee note that the pre-promo-

tiea ooaching scheme in LIC which bad
boen shelved for about seven years has
been reviewed and all the Divisional
offices of LIC have now been instructed
to give this coaching during office hours
‘to gét encouraging response from such
candidates. The Committee appreciate
'{He gesture of treating the trainess attend-
jdg’'the coaching Classes as on during the
‘ttairing period & also of paying them TA/
DA ‘as per the rules. The Committee have
no doubt that the coaching classes will
improve the promotional prospects of the
$€/ST candidates to a great extent and
will' Benefit them immensely. The Com-
‘Miftée do hope that the coaching classes
Wit be started by the Divisional Offices of
'LI€ 'without any delay so as to achieve
‘the desired result. The Committee should
be informed of the details of progress
made and achievements therefrom.

“The Committee desire that as promised
by the Secretary, Ministry of Finance
during the evidence LIC shoAld immedia-
tely arrange to import prereeruitment
‘§raining to SC/ST candidates so that SC/
ST oandidates could be better equipped
afd.gdalify in the examination and inter-
view dicld for various categorics of posts-



.5.7‘

5.11.

The Committee note that in Life Insurance
Corporation of India no separate register
was being maintained to register the
grievances of SC/ST employees of the Cor-
poration. Hewever, -the LIC has-now
started to maintain a separate grievances
register to register the grievances of SC/
ST employees of the Corporation. Central
Office of the Corporation have also issued
instructions to all offices to maintain a
separace grievances Register to note the
grievances of SC/ST employees with a
view to creating confidence among the
SC/ST employees of the Corporation and
to instil a feeling among them that their
interests are well looked after, their grie-
vances/representations should be proces-
sed and disposed of judiciously/sympathe-
tically and promptly by all the offices of
LIC in India. The Committee recom-]
mned that a quarterly report indieating
the grievances received from SC/ST
employees of the Corporation and their
dispasal may be submitted to the highess
executive in the office to which the grie-
vances register pertains. The Central
Office of LIC should also devise a mecha-
nism to inspect grievances registers of all
its offices at least once in six months and
issue necessary instructions from time to
time in regard to removal of deficiencies
noticed during inspection of such Grie-
vance Registers.

The Committee note that 10% of the n_aﬂ'
quarters falling vacant in every ﬁnum.al
year are allotted to SC/ST employees in
LIC. The Committee feel that the per-
centage of allotment of quarters to
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Scheduled Caste and Scheduled Tribe
employees should be augmented as gene-
rally they do not own houses and also
find it very difficult to get rented residen-
tial accommodation.

Gupta Printing Works
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